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i1 18.8. 2006 Present: The Hon'ble Shri K. V. Sachidanandan 
rmn - 

The claim of the applicant is for 

non-payment of Special Duty Allowance 

(DA in short). The applicant contends 

t4at he is an outsider who has been 
ttnsferred to N. E. Region and hence 

ertitled to SDA. He submitted 

r+resentations for payment of SDA. But 
vide orders dated 25.10.2005 •(Arinexure- 

and 17.3.2006 (Annexure-XII) his 

clim for payment of SDA was rejected. 
Hece, this G.A. 

I have heard Hr. H. Chanda, learned 
consel for the applicant. Hr.G.Baishya 
leArned Sr.C.G.S.C1. representing the 

repondents submitted that notice may be 

isued to the respondents. Let it be 
doe. 

Post the ratter on 23.10.2006. 

Re4ondents' counsel is directed to take 
intruction as to whether 	is is a 

co+red matter or not. 

Vice - Chai nnan 
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,fI O.A. 207/2006 

23.10.2006 	Present: Hon'bie Sri K.V. Sachidanandii 
Vie e-Chairman. 

The matter pertains to grant of 

Special Duty Allowance. Vide order dated 

18.08.2006, this Tribunal made it clear 

that it is a covered matter pertMting to 

non payment of Special Duty Allowance. 

Identical matters are pending before this 

V  

Tribunal. Notice has already been issued. 

Considering the is sue involved, I am of the 

view that the O.A. to be admitted. Admit. 
A 	VV 

VLYV(J 	4 V 	Post 	on 	04.12.2006. 	In 	the 

meanthne, the Respondents are liberty to 

lila reply statement. 	 V 

Vice-Chairman 
/mb/ 

b oi k 	eM 

19'1oçL 

V 

 4.12.06 	Learned Sr. c.c.s.c for the respon- 
dents seeks four weeks time to fi le 
wirtten Statement. Prayer allowed. 

post on 4.1 • 07 for order. 

VL 
Vice _Ch airman 

j 
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22.1.2007 

t 	Ibb/ 

Let the case be pasted on 15.2.2007 

for fthn9 of wriffer, stiiterierrL 

L__ 
Vce-Chcirmun 

N'o 
WLL4 

t, 

15.2.07 	Written statement filed and copy 

received by the counsel for the applicant. 
Counsel for the applicant prays for time to 

ifie rejoinder. 

V 	 Post on 15.3.07 for ojxler. 

Vice-Chairman 
pg 
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CaA. 207 of 06 

15.307. 	At the request of learned counsel tôr 
the applicant two i:eeks time i3 granted to file 
rejoinder post the matter on 3.4.07. 

Member 	 vice-Chairman 

_:- rcj, Irn 

• 	 34.07 

im 
I 	 Ltt 

IAICI  

ot 

At the request of learned counsel for the 
applicant further three weeks; time is granted 
to file rejoinir. Post the matter on 3.5.07.. 

Vice-ChaIrman 

_1\,  
-2 	L-°- 

3.5.20d7 Three :\veeks  further time is allowed 

to the learned counsel for the Applicant to 

file rejoinder, if any. 

Post on 25.05.2007. 

Vice-Chairman 

Ibbi 

S-E 

77 tLL 
25.5.2007 	'Rejoinder is said to have filed. Let it 

be brought onrecord. 

Post on 18.6.2007. In the meantime 

Respondents are at liberty • to take 

instruction, if any, on the rejoinder. 

I M Akh 

	

__r iM  _C_ 	 /bb/ 
l8607 

'eiktA 	VL  

Vice-Chairman 

Cunsel tcr the respnc1ents wanted 
time tt get instructions tr tiling repiy 

pst. the m tter an 
3,707 	• 

Vice-chairman 	I 
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3.7.2007 	It is submitted that pleadings are 

complete in the matter. Let the case be 

ted on 17.7.2007 along with other SD.A 

matters. 

Vice-Chairman 
/bb/ 

	

17.7.2007 	Part 	heard., 	fost 	on 

18.7.2007. 

Vice- Chainnan 

• 	pg •  

	

18.7.2007 , 	Heard in part. List the case on 

23.07.2007 for further hearing. 

Vice-Chairman 
Ibb/ 

23.7.07, 	Pasoverfoy. 

Vice-Cbairru 

mi 

	

24.07.2007 	Heard Mr M. Chanda, learned 
counsel for the applicant and Mr G. 
Baishya, learned Sr. C.G.SC. Hearing 
concluded .Jwigment reserved. 

. •

••. 	 Vke-Chairman 
.::nkm 

1 



1.8.07. 

hn 

o'o 	. 

Judginnt pmnolrnoe in open Court. 

Kept in separate sheets. Application is 

allowed. No costs. 

Vice-Chainnan 
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CENTRAL ADM[N1STRATIVE TRIBUNAL 

GUWABATI BENCH1GUTl 

OA.No.48 of 2006 
Witit 

0.A.25 of 2006 

Vit 
O.A. No 207 of 2006 

With 
O.A.No.2 16 of 20Q6 

With 
OA.No.229 of 200 

 

Date of order: This the I Day of August 

CORAM: The Honble Shri K.V.Sachidaflafldat, Vice-Chaiflna1 

O.A.N.p.48 of 2006 

2007 

 

Shri Akan Kumar Dutta 
Son of Late Sistu Rain Dutta 
Draftsman, Grade —I 
Office of the Superintending 
Engineer, 
Assam Central Circle 1 
Central Public works 
Departrneflt,GuWa11at2 1. 
By Advocate: Mr. A. Ahmed 

Applicant.. 

Versus 

,/Rmini 

p 

1 .Tbe Union of India represented 
by the Secretary to the 
Governrnentof India, Ministry 
Of Urban Affairs, Nirman 
Bhawan, New Delhi-i 10 011. 

23he Director General Works? 
Central Public Works 
Department? 11 8-Ar  Nirman 
Bhawan. New Delhi-I 10 011. 

3 .The Chief Engineer [NEZI 
Central Public Works 
Department, 
Cleves Colony, Dhankheti, 

( 
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Shillong-3. 
4 .The Superi n tenditig Engineer 

Assan Central Circle 
Central Public Works 
Departmeflt Bamunirnaidan, 
Guwahati. 
By Advocate: Mr. M.U.Ahmed,Addl. C.G.S.C. 

Respondents 

O.A :.No.25 of 2006 

Shri Biplab Roy Choudhury, 
U.D.C. 

Shri Pranab Sarkar,. 
U.D.C. 

Shri Mridul Kanti Sen. 
U.D.C. 
Shri Pranab Kumar Sarlzar. 
U.D.C. 
Shri Niranjan Prasad Siugh. 
U.D.C. 
All are working in the cadre - of Group 	in 

. E.Narangi1G .E.Guwahati. 

By Advocate:Mr. M. Chandra 

• 	
Versus 

Ji .The Union of India, 
7/ 	represented by the Secretary to the 

Government of India, 
Ministry of Defence, 
New Delhi-hO 001 

21-in-C's Branch 
Army Headquarter, 
Kashmir House, 
DHQ Post,New Delhi-I I. 

3 Chief Engineer 
Eastern Command Engineer's Branch, 
Fort William, 

the office of 

Applicants 



L:J 

Kolkata-2 1. 

4,Chief Engineer 
Shillong Zone? 
SE Falls,Shillongl I 

5.CWE, Shillong, 
SE Falls, Shillong-I 1. 

6.GE, Narangi, 
Narangi, Guwahati. 

7.GE Guwahati, 
Guwahati. 

By Advocate: Mr. M.U.Ahme& Addi C.G.S.C. 

Respondeilt s 

Q2012f- 006  

Sn Ajit Kuinar Singh 
s/o Sn Indra Daman Singh 
Company Prosecutor, 
Oftice of the Registrar of Companies, NE Region, 
Shillong-793  001 [MeghalaYa. 

By Advocate: Mr. M. Chandra 

Versus 
I The Union of india 

represented by the SecretarY to the 
Government of India, 
Ministry of Personnel Public Grievances and Pensions, 
Gate No.l, North Block 
New DeUi-110 001. 

2.The Secretary to the Govt. of India, 

/ Ministry of Company Affairs, 
th 5 	floor, ( I Shastri Bahwan, A-Wing, 

Dr.Rajefldra Prasad Road, 
----' 	/ New Delhi-I 10 001. 

3 The Regional Director [Eastern Region, 
Ministry of Company Affairs, 
Nizam Palace, lInd MSO Building, 3 Floor, 

234/4, MG Bose Road, Kolkata-700 020. 

4The Joil!t 9eCtor 

Applicant 
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Olo the Regional l)irectOf [Eastern Regiofl, 
Ministry of CompanY Affairs, 
Nizam Palace. lind MSO Building, 3rd  Floor, 
23/4, AJC Bose Road, Kolkata-700 020. 

  

  

5 .The Registrar of Companies, N .E.Regiofl, 
Morella Building, Ground Floor, 
Kachari Road, Shillong-793 001 [MeghalaYa] 

By Advocate: Mr. G,Baish a,Senior C.G.S.C, 

Respondents 

  

'' ANo 216 of 2006 

Shri Avanindra ChaudharY, 
Son of Late Lakhan Lal Chaudhary 
Engineenhig Assistant 
Doordarshan Kend ra. Gu wahati. 
R.G. l3aruah Road 
Guwahali-78 I 024AsSarn.... 

By Advocate; Mr. A. Ahrned 

Versus 

1 .The Union of India represented by the 
Secretary to the Government of India, 
Ministry of Information & broadcasting, 
A Wing, Sashtri Bhawan, New Delhi-I. 

2.The Director General 
All India Radio, Sansad Marg, 
New Delhi- hO 001 

The Director General, 
I DoordarShall, Copernicus Marg 

\O 	 ,J MandiHOUSe41Oo)'. 

4.The Director 
Doordarsllafl Kendra, R,G.Baruah Road. 
Guwahati-24. 

5.The Chief Engineer [EZ} 
All India Radio & Doordarshan 
Dr.P.KakOti Building 
Near GaneshgUri Flyover 
Ganesh guri,Guwahati6. 

Applicant 

Respondents 
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By Advocate: Mr.M.U.Ahtfled, Addl.C.G.S.C.. 

O.A. No.229 of 2006 

I.Shri A.soe Kr.De, 
Working as Sr.Engineering Assistant, 
S/o Sri Kanai La! De, 
Office of the Director 
Doordarshan Kendra 
Guwahati-78 1 024. 

2.Sanjit Kr. Saha, 
Working as Sr.Engineeriflg Assistait, t 
Office of the Director, 
DDK, Guwahati-24. 

3 .Susovan Hazra, 
Working as Assistant Engineer, 
Son of Sachipali Hazra, 
Office of the Director, DDK, Guwahati-24... 	Applicants 

By Advocate: Mr. M.Chandra 

versus 
I .The Union of India. 

Represented by Secretary to the 
Government of India. 
Ministry of In formation and B roadcasting, 
Shastri Bhawan A' Wing, 
New Delhi- 1100 01. 

2.Prasar Bharati. Broadcasting Corporation of lndi& 
represented by the Chief Executive Officer, 
Prasar Bharati Secretariat 
2 nd Floor, PT!, Building, 
Parliament Street, New Delhi- hO 001. 

4.Director, 
Doordarshan Kendr 

31e Director General, 
oordarshan, 

'jOoordarshan Bhawan, Mandi House, 
jopernicus Marg, New Delhi-i 101 001. 
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R.G.B.Road. Guwahati-781 024. 

5.The Deputy Director General [NER, 
Office of the Deputy Director General, 
Doordarshan. 
R.G.B.Road. Guwahati-781 024. 

By Advocate: Mr. M.0 .Ahmed, Addl.C.G.S.C. 
Respondents 

1-0 

ORDER 

KV.Sachidanandafl, Vice-Chairmani 

There are five applicants in OA 25 of.2006. All the applicants were 

appointed as Lower Division Clerks/Upper Division Clerks in the State of 

West Bengal vide appointment letters dated 8.4.1982 and 25.3.1984 

[Annexure- I series. While the applicants were so working as LDC/Ul)C 

in the State of West Bengal, they were transferred and posted in N.E.Region 

on different dates in between the period 1.12.2001 to 30.12.2003. At 

present, applicant nos.l to 4 are working as UDCs and applicant no.5 is 

working as Assistant in the office of the G.E.Narangi' 1G.E., Guwahati in the 

N.E. Region. 

'ative 

( 

p 	:T• 	:\ 2. 	The applicant in QA 48/06 belongs to N.E. Region. He was 
Cu 

J appointed as Draftsman Grade11 on 16 7 1966 He was transferred from 

Superintending Engineer, Assam, Central Circle 1, CPWD, Guwahati, on 

deputalion. to the office of the Chief Engineer. Salal HydrO Electrical 

Project. ivotipurani [Raisi] in J&K 'ide eider dated 7,4.1975. He was 

transferred from Sala] Hvdro electrical Project, .l&K to Assam Central 

Circle 1, CPWD, Guwahati vide order dated 24.4.1979. He was promoted 

to the post. of Draftsman Grade-I on 22.2.1992 in the pay scale of Rs.5500- 

L 
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__ • 175-9000/-. 1-Ic was again transferred to Mal4a Cntra1.CirCle, West Bengal 

vide order dated 18.5.1993, and after ser'ing at Malda Central Circle, West 

Guwahati Central Bengal, the applicant was transferred to N.E. Reg  

Division in the year 1994. The applicant has retired from service in the 

month of February 2006, during the pendency of the OA. 

3. 	
The applicant in OA 207/06 was initially appointed to the post 

of Company Prosecutor Grade III in the Depai -tment of Company Affairs 

vide order daled 8.3.2000 and the applicant joined service on 31.8.2000 

in the office of the Registrar of Companies, Shillong. The applicant was 

transferred from Shillong to the office of the Official Liquidator, Patna 

[Bihar] and he joined at Patna on 6.6.2001. The applicant was again 

transferred from the office of the Official Liquidator to the office of the 

Registrar of Companies, Patna and he joined at the office of the Registrar 

of Companies, Patna, on 1.5.2002. The applicant was again transferred from 

the office of the Registrar of Companies, Patna [Bihar] to the registrar of 

Companies, Shillong where he joined on 14.3.2005, where he is at present 

working. 

4. 	The applicant in OA 216/06 joined as Engineering Assistant in the All 

India Radio, Tezu, Arunachal Pradesh in the year 1996. The applicant was 

- transferred to Doordarshan Kendra, Kolkata vide order dated 20.8.1999 

Ap 	
<Arc he joined on4.10.l999. After serving at Kolkata Doordarshan Kendra, 

(I 

i h cr  as transferred to Doordarshan Kendra Guahati vide order dated 

" 	 .-/_ 	.. 	. . 	3ø..200l where he joined on 22.6.2001. Now, he is serving as Engineering 

Assistant at Doordarshan Kendra, Guwahati. 

- 	 . 
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5. 	There are three applicants in OA 229/06. Applicant no.1 was initially 

appointed on 11.1.1988 as Engineering Assistant at DDK, Kolkata. He was 

transferred and posted at DDK, Tura in N.E.Region where he joined on 

11.2.1994. However, he was again transferred back to DDK, Kolkata 

where he joined on 2.3.1998. The applicant was transferred and posted vide 

order dated 3.7.2002 to DDK, Guwahati. He joined DDK, Guwahati on 

5.8.2002. Applicant no.2 was intial1y appointed as Engineering Assistant 

on 30.1 .1986 and posted at Darbhanga in Bihar. The applicant was 

transferred to AIR. Tura on 16.10.1986. He was transferred to AIR. 

• 	Kolkata on 10.4.1989. He was promoted as Sr.E.A. in the year 1990. The 

• 	applicant was transferred to DDK, Tura on 8.4.1994. He was again 

transferred to AIR, Kolkata on 9.10.1998. Thereafter, he was transferred to 

DDK, Guwahati on 17.3.2003, where he is working as Sr.E.A. Applicant 

no.3 was initially appointed as E.A. on 9.11.1990 at AIR, Kolkata. The 

applicant was transferred to AIR, Silchar on 20.5.1995 in N.E.Region. The 

\cative 	. 

pplicanl was again transferred to DDK, Kolkata on 1.8.1998.  Thercatler, 
16 

' 	
applicant was transferred to DDK, Guwahati on 3.9.2002. The applicant 

promoted as Sr.E.A. on 10.4.2003. He was promoted to the post of 

ssistant Engineer on 28.1.2006 and posted at DDK,. Guwahati. 

Since the issues in all these OAs and the grievances are common, 

with the consent ot the parties, these OAs are being disposed of h this 

common order. 

All the applicants in these OAs are claiming Special Duty Allowance 

[in short "SDA"] for the period they have served or being served in the 

N.E. Region. The applicants were initially appointed at different places of 



ill 	
,... 	.. 

I 
12 

the N.E. Region or appointed in other Regions. trans1rred 10 N.E. Region. 

again transferrcd to other Regions and retransferred to N.E. Region. Most of 

the applicants are not the permanent residents of N.E. Region. The have 

been transferred and posted to N.E. Region from outside Region and they 

are saddled with all India transfer liability in practice. 

8. 	Aggrieved by the 	non-grant of Special Duty Allowance, the 

applicants have filed these OAs, seeking identical prayers which are as 

follows: 

Tiat.tie Hon le 1 	bi.nal.. be pleased to declare that the 
applióantS are entitied 1 topym4t of SDA in tenns of O.M. dated 14 
12,1983,, 01.12.1988 and 9lso interrns of O.M. dated 22.07.98 and 
29.05.02 with arrear iionetar/ befits." 

he applicants have also requested to quash the respective impugned 1  

orders annexed in the respective OA.s. 
\ 

9. 	The respondents have filed separate reply statements in all the OAs 

contending that some of the applicants had earlier filed similar petition 

before the T.rihunal wherein this Tribunal directed the respondents to pass 

speaking orders aler satis'ing governing principles for grant of S1)A as 

sd 
out by varicms judgments of the Tribunal as well a the Apex Court. 

Therefore, the respondents duly complying wtth the order of this Tribunal 

and duly satis'ing all governing principles came to the conclusion that the 

applicants are not eligible for grant of SDA as prayed for. They have 

contended that the applicants are not entitled for grant of SDA on their 

posting to N.E. Region as they do not fulfill the eligibility criteria of "All 

india Transfer Liability" and "All India Common Seniority List" in 

accordance with recent policy of instructiOnS issued by the Government of 
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India. Ministry of hnance. Department of Expenditure vide O.M. dated 

29.5.2002. In accordance with the said O.M. dated 29.5.2002. it may be 

seen that the Honhle Apex court in an appeal filed by the Telecom 

Department [C]vil Appeal No.7000 of 2001 aising out of SLP No.5455 of 

1999) has ordered on 5. 10.200] that this appeal of the Telecom Department 

is converted by the judgment delivered b the Hon'ble supreme Court in 

the case of Union of India and others vs. s.Vijaykumar and others. The 

appeal of the Telecom Department was allowed by the Hon,ble Supreme 

Court with a direction to the authority concerned not to recover whatever 

amount of Sl)A has been paid in spite of the fact that the appeal of the 

Telecom Department was allowed. The Honble Apex court held that mere 

clause of "all India Transfer Liability" in the appointment letter does not 

qua1i1y employees payment of SDA. Special Duty Allowance in respect of 

Central Governnent employees on their posting or reposting in N.E. Region 

from outside the N.E. Region is governed by the recent policy/instructiOns 

29.5.2005 issued by the Ministry of Finance. I)epartment of 

Exenditure. in pursuance of the order of the Hon'ble Apex court. 

I 	The applicants have also filed rejoinder reiterating their cdntenhion 

in the OAs and have further added that the respondcnts contention that the 

not fulfil the criteria of aI1 India Transtr Liability" 	and 
applicants do  

"All India Cnniion en)oriiv list'S is not correct. 

11. 	Mr. M. Chandra and Mr. A. A.hmed appeared for the applicants and 

Mr.G. I3aishya and Mr. M.UAhmed appeared for the respondents. Their 

names, appearing in each case, have been given in the cost title. The learned 



counsel appearing for the parties have taken me to various evidence and 

materials placed on record. The learned counsel for the applicants would 

argue that all the applicants either caine to N.E. Region on transfer from 

other Regions and/or retransferred to N.E. Region from other Regions 

and are saddled with "All India Transfer Liabi1ity'. The Central 

Government employees having All India Transfer Liability have already 

been granted SDA vide O.M. dated 14.12.1983. SDA was granted to the 

Central Government civilian employees who are saddled with All India 

Transfer Liability. The applicants were paid SDA. The respondents started 

recovery but further recovery was stopped, as per the interim order of the 

Tribunal passed in OA 25/06. 

The learned counsel for the respondents. on the other hand. submitted 
rn 

irat though some Departments have given SDA which was stopped as per 

thc.O.M. dated 14.12.1983 and O.M. dated 1.12.1988. There is noilleaalitv 
. p 

•aiid. therefore, the applicants are not entitled for pavnicnt of SDA. 

1 have given due consideration to the arguments, pleadings and 

materials placed on record. It is borne out from the records that the 

applicants are working and some have retired. Either the applicants have 

been transferred from other Regions to N.E. Region and/or retransferred 

to N.E. Region and some have been reiransferred and working in other 

Regions. The claim of the lipplicants .  for payment of SDA is for the period 
I 	V 	 . 

 
JiV  

iiie ipplic,cintg hd worked in the N:E) iRegion and/or being working in the 

N.E. Region. The details. of their initial appointment, transfer and present 

status have been given in the preceding paragraphs. As per .  the O.M. 

dated 14.12,1983. SDA was granted to such civilian employees of the 
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Central Government who are saddled with All Indian Transfer Liabihtv. 

Th 	 ft e very purpoSe r granting SDA was for encouraging the employees to 

retain their services in N.E. Region, which is called to be hard area. This 

incentive was granted so that the employees will have desire to work in 

this Region and present a good administration in this Region. Therefore, 

with that noble idea, this allowance was granted to those employees who are 

working in the N.E. Region. For better elucidation, the relevant portion of 

the O.M. dated 14i2.1 983 is reproduced below:- 

"The need for attracting and retaining the services of competent 
officers for service in the North Eastern Region comprising the States 
of Assam, Meghalaya, Manipur and Tripura and the lJnion 
Territories of Arunachal Pradesh and Mizoran has been engaging the 
attention of the Government for some time. The Government has 
appointed a Committee under the ChairmanshiP of Secretary, 
Department of Personnel and Administrative Reforms to review the 
existing allowances and facilities admissible to the various categories 
of civilian Central Government employees serving in the region and 
to suggest suitable improvements. The recommendations of the 
Committee have been carefully considered by the Government and the 
President is now pleased to decide as follows: 

[ii1 SNcial Duty Allowance 

Central Government civilian enployees who have All India transfer 

lr/, 	 liability will be granted Special [Duty] Allowance at the rate of 25 per o  

I 	cent of basic pay subject to a ceiling of Rs.4001- per month on posting 

- 	
to an\' station in the North Eastern Region. Such of those employees 
who are exempt from payment of income tax, will, however, not be 
eligible in addition to any special pay andlor Deputation [duty] 
Allowance already being drawn subject to the condition that the total 
of such Special [duty] Allowance will not exceed Rs.40001- P.M. 

Special Allowance like Special Compensatory [Remthe Locality] 
allowance. Construction allowance and Project allowance will be 
drawn separately." 

14. 	This was followed by O.M. dated 1.12.1988. This O.M. 

categorically states 	that the employees who were initially appointed 

outside the region and subsequently transIrred to the North Eastern 

[Z/--- 
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Region cannot be denied the payment of SDA. This issue was dealt with 

by this Court in O.A.No.l 18 of 2004, and the said OA was disposed of 

with the following observations: 

"We have considered the sbriiissidflS of the learned counsel for the 
parties. According to the applicanS they were first appointed outside 
the NER-at Delhi and Madhya Pradesh and later transferred to NER. 
Annexure-IV communication purport to state that at Delhi and DRTC 
Shivpuri there was only induction training and not posting. It is in the 

realm of dispute question of facts, which have to be gone into by the 
respondents on the basis of the service records of the applicants. 
Accordingly, we direct the applicants to submit proper 
representation containing the facts situation and also enclosing copies 
of the relevant circulars and the three judgmentS [O.A.No.56'2000 
dated 19.03.2001. O.A.No.237 12000  and O.A.No. 30/200311 relied on 

by the applicants within a period of one month from the date of 
receipt of copy of this order, if such a representation is filed by the 
applicants, the Respondent No.2 will consider the same after giving 
opportunitY of personal hearing to the applicants atid pass a reasoned 
order within a period of two months from the date of receipt of the 

7 - 	
'representation. It is further ordered that the interim order passed on 
14 5 2004 in this proceedings with regard to tecovery will continue till 
rders are passed on the representatioll to be filed by the applicants as 

•lirected hereinabove. A copy of this order will also be produced 
along with the representation for compliance" 

15. 	But so far as these cases are concerned, the applicants 	were 

either working in other Regions, ti nsferred to N. E.Region. Some were 

initially appointed in N.E1.Regiofl, trnsferred to other Region and 

retransferred to N.E.Regkfl. Many modifications 
and darificalions were 

issued by the Governflleflt of India taking con1dence of the rulings of 

the various courts including the Apex Court. The Hon'ble Supreme Court 

in the case of 

ported in 1995 SCC IL&S] 189, 
upheld the provisiOflS of the O.M. 

dated 20.4.1987 and also made it clear that only those employees who were 

posted outside the North Eastern Region and subsequently transferred to 

the North Eastern Region would he entitled to the grant of SDA. Such SDA 
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was not available to the local residents ot the North Eastern Region. The 

Honble Supreme Court held as follows: 

"The 1986 memorandum makes this position clear by stating that 
Central Government civilian employees who have All India Transfer 
Liability would be granted the allowance "on posting to any station in 
the North Eastern Region". This aspect is made clear beyond doubt 
by the 1987 memorandum which stated that allowance would not 
become payable merely because of the clause in the appointment 
order relating to All India Transfer Liability. Merely because in the 
office memorandum of 1983 the subjeci was mentioned as quoted 
above is not enough to concede to the submission of Dr. Ghosh." 

16. 	In the subsequent decision in 1995 Union of India and 	 -, -- s.  

Executive Officers Assocaition Group—C, reported in 1995 ISuppil 

SCC 757 the Apex Court held that the spirit of the O.M. dated 

14. 12. 1983 is to altraci and retain the services of competent officers from 

outside and posted in the North Eastern Region which does iiol apply to 

the officers belonging to N.E.Region. The question of attracting and 

retaining the services of the competent officers who belong to North Eastern 

Region ite1f would not arise. Therefore, the incentives granted by the said rw  
5l 	M. is meant for the persons posted from outside to the North Eastern 

Region and not for the local residents of the region. Thereafter, the 

Government of India. Ministry of Finance.. Depai -tment of Expenditure 

issued O.M. dated 1 3.6.2001 regarding admissibility of SDA to the Postal 

Department employees on their posting in the North Eastern Region. In the 

said O.M. it was clarified that there is no bar in ejigibityQDAiQLThe 

officrs s he1oniiwJl1e Nçrth Eastern Rcgoj. if they satis' the criteria 

that their appointment in service/post is made on AU India basis and 

the promotion is also done on the basis of All Indian Common Seniorit. 

However, it will be admissible when then are posted in the North Eastern 
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Region from outside the region. Another O.M. dated 29.5.23002 waS 

issued by the Government of India, Ministry of Finance, Department of 

Expenditure.  clarif'ing that SpA shall be admissible to Central Government 

.:H 
eniployecs having All India Transfer Iiiabthty on posting to the North 

	

I 	
tI 	jil l: 

Eastern Region from outside regioi. 

	

17. 	On going through the reply statement, discussing various 

judgments of the Hon'ble Supreme Court and also the OMs , that Central 

Government civilian employees who have got all India Transfer Liability 

are entitled for the grant of SDA if they are posted to the North Eastern 

region on their transfer from outside the North Eastern Region even if they 

are residents of the North Eastern Region. In other words, their initial 

appointmCflt1P05tu1 must be outside the North Eastern Region and they 

should come on transfer to the North Eastern Region. The concept has also 

been accepted by the Honbie Gauhati High Court in W.P. IC1 . 

5087/199_ and series of cases by order dated 23.2.2006, the operative 

portion of which is reproduced below: 
at Ad/r% 

C "In view of the law laid down by the Apex Court, as discussed 
and also in .view of the discussion 	relating 	to the finality of 

above judgment, we hold that the officers and employees, who belongs to 
be entitled to SDA. 	The 

the region other than the N.E. Region, will country other than the N.E. persons belonging to the other parts of the 
appointed and posted in N.E. Region shall not be Region. if initially 

to such allowance. The Postal employees belonging to N.E. entitled 
Region but posted in the said Region from outside the region on their 
promotion on the basis of the All India Common Seniority List shall The employees also be entitled to SDA from the date of such posting. 

the officers mentioned and officers, other than the employees and the authorities shall be entitled above, shall not be entitled to SDA and to them afler 5.20.200 1 in terms of the to recover SDA already paid dated 29.5.2002 and the amount already paid up office memorandum 
to 5.10.2001 towards SDA shall not be 	recovered. 	However, the 

be 	This is also 
recoveries, if any already made, need not 	refunded. 
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subject to the inter party judgment and order that have been passed by 
any competent Court or Tribunal, which have attained its finalit." 

18. Therefore, it is now settled law that a resident of the North Eastern 

Region appointed outside the North Eastern Region and then transferred to 

the North Eastern Region would be entitled to the grant of SDA. This was 

upheld by this Tribunal in O.A. No.116 of 2004 by order dated 12.8.2005. 

The operative portion of the said order is reproduced below 

e 

, 

"In para 52 we have clearly stated that SDA is admissible to 
Central Government civilian employees having All India Transfer 
liability on posting to North Eastern Region from outside the Region. 
We had not made any distinction in that regard, with reference to 
Central Government Civilian employees transferred from outside the 
region and those posted for the first time from outside the region. 
According to us SDA is admissible to both categories of employees 
mentioned above. Though the applicants have clearly stated that the\ 
satisfy all the aforesaid conditions, we are of the view that an 
opportunity must be given to the respondents to verify as to 
whether the aforesaid conditions are satisfied. We note that the 
respondents in the impugned communication did not give any reason 
as to why the applicants are not entitled to SDA. For the said reason 
we quash the impugned communication at Annexure-Vil series and 
direct the respondent nos. 2 and 3 to verify as to whether the 
applicants are permanent residents of outside North Eastern Region, 
whether they are posted from outside the North Eastern Region to 
North Eastern Region on the basis of All India Selection by the 
Union Public Service Conimission as to whether their promotions 
are based on All India Common Seniority list. If all the above 
circumstances are satisfied in view of our decision contained in para 
52 of the order dated 3 1.5.2005 in O.A.No.l 70/1999 and connected 
cases extracted hereinabove, the applicants will be entitled to the 
grant of SDA. In such event the applicants will be entitled to all 
consequential benefits flowing therefrom. The respondents will pass 
a reasoned order and communicate the same to the applicants within 
four months from the date of receipt of this order." 

19. 	The applicants have produced offer of appointment letters where Al] 

India Transfer Liability has been specifically prescribed, 	but the 

respoiidents would arue that mere mentioning in the appointment letters 

that the employees have All India Transfer Liability does not ipso facto 
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7 	 mean that the applicants are liable to be transferred on A]] hdia basis. But 

the materials placed on record will show that subsequently also an All 

India Seniority List has been drawn by the respondents of these employees, 

which is a clear indication that the applicants do have Al] India Transfer 

Liability. Their contention that the transfer is now restricted to Zona] basis, 

which consists West Bengal, J&K and N.E.Region as a Zone, and even if 

their transfers have been rnade within this Zone and SDA cannot be 

allowed to the applicants, cannot be accepted. This probably may be only 

to circumvent to grant the benefit to the applicants, even if it is Zonal 

transfer. A person transferred from other State to North Eastern Region has 

the same difficulty as that of the persons coming on All India Transfer. The 

hardship that one has to undergo in the N.E.Region cannot be alleviated by 

stating that they do not have All India Transfer Liability but only Zonal 

Transfer Liability. Therefore, it will not.stand to logic to deny the benefit 

under the plea that they are coming from the neighbouring States to the 

N.F.Rcgion which forms a Zone. However, without entering into the 

merit of that aspect, on the basis of the materials placed on record. I find 

that all the applicants in these OAs do have an All India Transfer 

Liability when they were initially appointed and any change in rule cannot 

have a retrospective effect. Therefore, they are entitled to get the benefit. 

20. 	From the legal position, as discussed above, it is clear that if a 

cJe\tI1\person  is posted in other region and transferred to N. E.Region and a 

'jerson who has been originally posted in N.E.Region. transferred to other 

tk 
\  belongs to 

, egion and retransterred to N.E.Region, and a person who  
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/ 	 N.E.Region. originally appointed in N.E.Rcgion and transferred to other 

region and retransferred to N.E.Region, all are entitled to get the benefit of 

SDA. On the scrutiny of the evidence available on record. it is clear that 

the applicants Nvill conic under one of the above categories and they are 

all entitled to get the benett of SDA since this Cowl has found that they are 

having All India Transfer Liability for the period they have actually worked 

in the N.E.R'egion which has to be worked out separately. This Court had 

occasion to consider this issue in O.A. 294 of 2005, which was allowed 

vide order dated 2.7.2007. Therefore, I declare that the applicants are 

Tr,L\ 

\, 0 

entitled to the said benefit, as above. 

In the conspectus of the facts and circumstances of the case. I direct 

the applicants 	to make individual representation to the concerned 

respondent. 'narrating their period of posting in the N.E. Region, within a 

time-frame of one month from the date of receipt of copy of this order. and 

on receipt ol such representations. the respondents shall grant benefit to the 

applicants within a time-frame of three months therealler. 

The applications are allowed. In the circumstances, no order as to 

costs. 

s/ vjct CHAIRMAN  

TRUE cOPY 

(UI 
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(An applicatiori under Section 19 of the Adniinistrative Tribunals Act, 1985) 

0. A. No. 	/2006 

Shri Ajit Kitmar Singh 

-'Is- 

Union of India and Ohen. 

LIST OF DATES AN 0 SYNOPSIS OF THE APPLICATION 

08.03.2000- Applicant was ititiilly appointed to the post of Company 
Prosecutor, Gr. LU in the department of Company Affairs vide 
appointment order ctated 08.03.2000. In the said offer of 
appointment letter in O.ause No. 5 it is stated that appointment 
carries with the liability to serve in any part of Jnd.a or outside. 
Accordingly, he joined in service on 31.08.2000 in the office of 
Registrar of Companies, Sliillong. (Annexure- II) 

02.05.2001- Applicant was transferred from Shulong to the office of Official 
- 	Liquidator, Patna (Bihar) and he joined at Patha on 06.06.2001. 

(Annexure- III) 
'12.04.2002- Applicant was again transferred from office of the Official 

Liquidator to the office of the Registrai of Companies, Patna, 
accordingly he joined, at office of the Registrar of Companies, Patha 
on 01.05.02. (Annexure- IV) 

31.08.2002- Applicant was made permanent employee of the Ministry of 
Company Affairs, as Company Prosecutor Grade- LU. 

(Aimexure- V) 
17.08. 2004- Applicant was transferred from the office of the Registrar of 

Companies, Bihar at Patna to Registrar of Companies, Shillong, 
V . 	accordingly he joined at Shillong on 14.03.05. 	(Annexure- VI) 

14.03.2005- Applicant submitted .a representation to the Respondent No. 3 
praying for Special Duty Allowance. 	(Annexu.re- VII) 

11.05.2005- Applicant submitted . another representation addressed to the 
Pespondent No. 5, praying for SDA. 	(Ann exure- VIII) 

• 	

2 

•• 	•: 
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- 	September/October 2005- Applicant was paid SDA for the month of September 
and October 2005. However, the release of the said SPA was once 

- 	 again stopped. w.e.f. October 2005. 	(Annexure- IX Series) 

25.10.2005- Respoiident No. 4 vide his impugned letter dated 25.10.05 rejeded 
the prayer of the applicant for payment of SPA. (Annexure- X) 

31.10.2006- Applicant submitted another representation for payment of SPA. 
(Aimexure- XI) 

17.03.2006- Respondent No. 4 vid his impugned letter dated 17.03.06 again 
rejected prayer of the applicant for payment of. SPA. 

(Annexure- XII) 
12.01.1996-. Govt. of india, Ministry of Finance, .issued O.M dated 12.01.96, 

wherein it is sbtted that for payment of SPA ce:ntral govt. employee 
must be saddled with all India transfer liability. (Annexure- Xffl) 

29.05.2002- Govt. of India, Mittistry of Finance, issued O.M dated 29.05.02. In 
view of the clause 5 of the said O.M the applicant is entitled for 
payment of SDA as because applicant is transferred from outside 
the Nl kegion on transfer and his recruitment zone and promotion 
zone has been made on all India basis. (Annexure- XIV) 

23/26.06.2006- 	Office of the RespndenL No. 3 ci.rculaLed a provisional 
combined seniority list of Company Prosecutor Grade-. ifi/Legal 
Assistant/Inspeclors as on 01.01.06. In the said seniority list 
applicant has been placed at SI. No. 22. (Annexu.re- XV) 

Hence this Original Application. 

PRAYERS 

That the Hon'ble Tribunal be pleased to set aside and quash the impugned 

order No. RD/CLA/1/45-A5 (Vol. IV-2004)/3750 dated 25.10.2005 

(Annexure- X) and Order Na. RD/ CLA/1/1150/05-06/369 dated 

17.03.2006 (.Aianexure- XII). 

2. 	That the Hon'ble Tribunal be pleased to declare that the applicant is 

entitled to payment of SPA in terms of the O.M dated 14.12.83, 01.12.88, 

12.01.96, 22.07.98, and 29.05.2002 and further be pleased to direct the 

respondents to pay SDA to the applicant with arrear monetary benefits. 



3. 	Costs of the application. 

4.. 	Any other relief (s) to which the applicant is entitled as the Hon'hle 

Tdb&inal may deem fit and proper. 

Interim order prayed for 

During pendency,  of the application, the applicant prays for the followiiig 

intethn relief; - 

1. 	That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendencv of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed 

for. . 
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(An application under Section 19 of the Administrative Tribunals Act, 

1985) 

V 
 Title of the case 

Shri Ajit T(umar Si ngh. 

"7 
- v QISU 

Union of India & Ors. 

	

O.A. No. 	j2006 

VAppicant. 

Respondents. 

INDEX 	V 

Si. No. I Annexure I Parficulaxs Page No. 
 -- Application 	

V 1-14 
 --- \'erffication 	V  -15- 
 1 1 Copy of O.M dated 14.12.83. I 

— A. II 	V  Copy of appointment letter dated 08.03.2000 1 8 	13. 
 ffi I Copy order dated 02.05.01. 20 - 
 IV I Copy of order dated 12 . 04 . 02 .  

.7. V Copy of order dated 20.1(103.  2 15-24 
3. VI Copy of order dated 17.08.04. 	V 

'2 5 	26. 
9. VII 11  Copy of representation dated 14.03.05. - 7-2. 

 Vffl Copy of order representation dated 11.05.05 - 
• ______ V 	___ alon with undertaking.  

 IX (Series) I Copy 	of 	pay 	s11p 	for 	the 	month 	of 
Septeniber! OcLober 2005.  

fP4.! • P.05. 	.. - 
13, 
._. 

Xl Copy of representation dated 31.01.06. '33 - 
1.4. XII Copy of letter dated 17.03.06. ,3 	- 
15. XIII Copy of O.M dated 12.01.96 - 31) 
16. XIIV 	J _Copy of Q.M dated 29.05.02.  

V 17. XV Copy of seniority list dated 23/26.06.06  
18. XVI Copy of order dated 20.04.1998. - 46 - 

Filed By: 

Date: - 	 Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH; GUWAHATI 

(An Application Under Section 19 of the Adnilnistrative Tribunals Act, 1985) 

0. A No. 2\°- /2006 

BETWEEN: 

Sri Ajit K'wnar Singh 
S/oSrilndra DamanSingh 
Compiuw Prosecutor, 
Office of the Registrar of Companies, N. E. Region. 
Shillong -793 001 fMeghalayai 

Applicant. 

- An&- 

t 	The Union of India 
Represented by the Secretary to the 
Goverrniwnt of India, 
Ministry of Personnel, Public Grievances and PensIons, 
.Gate No. -4, North Block, 
New Delbi-110 001. 

The Secretary to the Govt. of India, 
Ministry of Company Affairs, 
Shastri Bhawan, A-Wing, 5th  Floor, 
Dr. Rajendra Prasad Road, 
New L)eiki-110 001. 

The Regional Director (Eastern Region), 
Ministry of Company Affairs, 
Nizam Palace, find MSO Building, 3 Floor, 
234/4, AJC  Bose Road, Kolkata - 700020. 

The Joint Director (Legal), 
O/o- The Regional Director (Eastern Region), 
Ministry of Company Affairs, 
Nizam Palace, llnd MSO Building, 3rd Floor, 
234/4, AJC Bose Road, Kolkata - 700020; 

The Registrar of Companies, N.E. Region, 
Morello Building, Ground Floor, 
Kachari Road, Shiflong-793001 tMcghaiayaj. 

....... Respondents. 
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DETAILS OF THE APPLICATION 

I. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION 15 MADE; 

The instant application is made against the impugned Order No. 

RD/CLA/1/45-AS (Vol-I V-2004)/375O Dated 25.10.2005 (Annexure- X) as 

well as against the impugned letter No. RD/CLA!1/1150/05-06/6369  

dated 17.03.2006 (Annexure- XII) issued by the Joint Director (Legal) 

whereby payment. of Special Duty Allowance has beeii denied to the 

applicant and further praying for a direction upon the respondents to 

continue payment of Special Duty Allowance to the applicant in. the light 

of the Office Memorandum dated 14.12.1983, 01.12.1999, 22.07.1998 and 

29052002 with arre.ar  monetary benefits. 

2.TUMSDICTION OF THE TRIBUNAL: 

The applicant dedares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

LIMrrAT1ON: 

The applicant declares that the application is within the period of 
liniitation.under Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OFTHE CASE: 

4.1 That your applicant is a citizen of India and permanent resident of 

Molianlalpur, Dist Gorakhpur in the state of Uttar l'radesh and as such he 

is entitled to all the righLs andprivileges guaranteed by the Constitution 

of India. 

4.2 That the applicant has been working as Company Prosecutor, Crade-ifi 

(hereinafter referred to as CP-ffl in short) in the office of the Registrar of 

Companies, N. E. Region, Shillong. 

A 11, v 	/V'J 'C"'A - 
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4.3 That it is stated that the Covt. of india, vide office memorandum dated 

14.12.1983, granted Special (Duty) Allowance to such central GovL 

employees who are saddled with all India transfer liability. The relevant 

portion of the O.M dated 14.12.1983 is quoted below: 

"The need for attracting and retaining the services of competent 

officers for service in the North Eastern Region comprising the 

States of Assam, Meghalaya, Manipur and Tripura and the Union 

territories of Arunachal Pradesh and Mizoram has been engaging 

the attention of the Government for some time. The Government 

has appointed a Committee under the Chairmanship of Secretary, 

Department of Personnel and Administrative Reforms, to review 

the existing allowances and fadlities admissible to the various 

categories of civilian Central Government employees serving in the 

region and to suggest suitable improvements. The 

recommendations of the Committee have been carefully considered 

by the Government and the President is now pleased to decide as 

follows: 

(iii) Special Dnty Allowance 

Central Government civilian employees who have all India transfer 

liability will be granted Special (Duty) Allowance at the rate of 25 

percent of basic pay subject to a ceiling of Rs. 400/- per month on 

posting to any station in the North Eastern Region. Such of those 

employees who are• exempt from payment of income tax, will 

however not be eligible in addition to any special pay and/or ,  

Deputation (Duty) 'Allowance already being drawn subject to the 

condition that the total of such Special (Duty) Allowance will not 
cxcecd Rs. 400/- P.M special allowance like Special Compensatory 

(Remote locality) allowance, Construction Allowance and Proect 

Allowance will be drawn separateiy" 

p 
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- 	 The O.M dated. 14.12.1983 was subsequently extended by the O.M 

dated 01.12.1988; 12.01.96, 22.07.98. All the applicards are eligible for grant' 

of SL)A in terms of the aforesaid Office Memorandum issued b y  the Govt. 

of India. 

Copy of the O.M dated 14.12.83, 01.12.88, 12.01.96, 22.07.98 is 

enclosed herewith for perusal. of Hong ble Tribunal as Annexure- I. 

4.4 That the Fespondent No. 3 vide an appointment letter bearing No. 

RD/CLA/I/864/90/Rect dated 08.03.2000, offered the applicant 

appointment to the post of company prosecutor, Grad-ffi in the scale of 

pay of l's. 5,5001-175-9000/-. In the said appointment letter dated 

08.03.2000 anionp'st others contains Clause 5 by virthe of which ti'ansfer 

was made a condition of service to the effect' slipulating that the 

appointment carries with the liabffitv to serve in any part of India or 

outside. 

A copy of the said ippointhient letter dated 08.03.2000 is 

annexed herewith for perusal of Hon'ble Tribunal as 

Annexure - Ti. 

4.5 	That the app1ica.t initially joined his SerViCe as a company Proseculor, 

Grade ifi on 31.08.2000 in the office of Registrar of Companies, Shillong 

and the applicant had continued to serve at.the said post. till 31.05.2001 to 

the satisfaction of all concerned. 

- 4.6 That in course of his service, the Respondent No. 3 vide an office order 

No. RD/CLA/1789/ Part- IV dated 02.05.2001, transferred the applicant 

from the office of Registrar of Companies Shillong to the office of the 

Official liquidator. Patna (BLhar) and accordingly the applicant handed 

over his charge on 31.05.2001 (aftern.oon). 

A copy of the said Order dated 02.05.2001 is annexed 

herewith for perusal of Fion'ble Tribunal as Annexure- II. 

4 /frij.v t$h 



4.7 The applicant accordingly joined his new place and office of posting in the 

- office of official liquidator, Pat.na (Bihar) on 06.06.2001. 

4.8 Thai thereafter vidc office Order No. RD/CLA/1 1.-89/Part IV dated 

12.04.2002, the iespondent No. 3 again transferred the applirant from his 

posting at the office of the Official liquidator (Q.L, I?atna) to the Office of 

ti.ie Registrar of Companies, (H.O.C) Patna (Bihar) and, accordingly the 

applicant handed over his charge on 30.04.2002 and took over the charge 
of on 01.05.2002 at H.O.0 Patna. 

A copy of the said Order dated 12.04.2002 is annexed 
herewith for perusal of Hon'ble Tribunal as Annexure- IV. 

4.9 	That in view of his satisfactory performance, the service of the applicant 

was duly confinned by the respondent No. 3 vide Order No. 

RD/CLA/1/292 (Part-il) dated 20.10.2003 by virtue of which the 

applicant was made a permanent employee of the Ministry of Company 

Affairs, Govt. of India as Company Prosecutor Grade -ifi, w. e. f. 

31.08.2002. 

A copy of the confirmation Order dated 20.10.2003 is 

annexed herewith for perusal of Hon'bie Tribunal as 

Annexure- V. 

4,10 That thereafter vide Office Order No. RD/CLA/1/89/03 (Vol. V-2004)/ 

1987 dated 17.08.2004 under the signatures of Joint Director (Legal) and 
subsequent Order No. RD/CLA/ 1/89/03/ Vol. V22004/ 2061 dated 

24.08.2004 the applicant was transferred from his posting in the office of 

Registrar of Companies; Bthar at Patna to Registrar of Companies. 
Sliillong, Vice Sri. S. M. A. Mikail, Company Prosecutor, Grde-lIJ and 

accordingly, the applicant handed over his charge on 28.02.2005 and 

joined his new place of posting at Shillong on 4M3.2005. 
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A copy of the office Order dated 17.08.2004 is annexed herewith for 

perusal of Hon'ble Tribunal as Annexure- VI. 

4.11 That upon joining his posUng on transfer as Company Prosecu.to.-Grade-. 

ill, in the office of the Registrar of Companies, Shillong, . the applicant 

preferred a, representation before the Respondent No. 3 through proper 

channel, inter-alia praying for grant of Special Duty All9wance 

(hereinafter referred to as SDA for short). 

4.12 That in the said representation the applicant had pointed out before the 

Respondent N. 3 that his appointment had the 'All Ludiã Transfer 

Liability' and, the pay scale of Rs. 55001-175-9000/- of Company 

Prosecutor Grade-ifi comes under the Group B services as per Part C of 

First schedule to Central Civil Services Revised! Pay Rules. 1997 for 

Department of Company Affairs, Ministry of Law, Justice & Company 

• Affairs. It was also stated therein that as per the concerned Govt. 
Notification MF. OM. No. 11 (2) / 97-E, IT (B) dated 17.07.1993 and 

22.07.1998 and Govt. Notification MF. OM.fl (5) 1 97-E. II (B) dated 

29.05.2002, the applicant is entitled for SDA (Special Duty Allowance). 

A. copy of the representation dated 14.03.2005 is tamexed herewith 

for perusal of Hon'ble Tribunal as Annexure- VII. 

4.13 That the applicant had .sthted in his above referred representation dated 

14.03.2005 (Annexure- VII) that as his posting at Shiflongis 1300 KM away 

from his home town, the applicant is facing severe hardship in Shillong. 

As Shillong is more costlier than Patna, for which the applicant daimed 

his entitlement for SDA. 

4.14 That as the said representation was not disposed oft the applicant vide a 

representation dated 11.05.2005 requested the Respondent No. 5 to allow 

the applicant to withdraw his SDA and, [he applicant further by an 
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undertaking dated 11.05.2005, undertook to repay SDA amount of any 

- decision against his claim was made. 

A .copy of the representation dated 11.05.2005 along with 

undertaking d.ated 11.05.2005 are' annexed herewith for 

perusal of Hon'ble Tribunal as Annexure- VIII. 

4.15 That the applicant states that pursuant to his aforesaid representation and 

undertaking dated 11.05.2005, the applicant received his SDA for the 

month of September, 2005 amounting Rs. 1195/-. However, the release of 

the said SDA was once again stopped w. e. f. the month of October 2005. 

A typed copy of the payslip for the month of September 2005 

and October 2005 isarinexed herewith for perusal of Hon'ble 

Tribunal as Annexure- IX (Series). 

4.16 That the applicant states that the Joint Director (Legal) i.e. Pespondent No 4 

vi.de his impugned Order No. RD/C1A/1/45-AS (Vol. IV-2004) / 3750 

dated 25.10.2005 rected the representation of the applicant, which was 

forwarded by the Pespondent No. 5 vide letter No. POC/SH/Estt 

P.AKS/37-40 dated 04.04.2005. In the said impugned letterit is stated that 

the Directorate was unable to accord sanction for grant of SDA to the 

applicant, inter-alia, on the grounds that recruitment to service/cadre/ 

post has not been made on All India basis. Promotion is also not due on 

the basis of an All Tndia Common Seniority list for the service/cadre/post 

as a whole and it is further 'alleged that a mere Clause in the appointment 

letter to the effect that the persons concerned is liable to be transferred 

anywhere in India does not make him eligible for the grant of Special 
Dutv Allowance. 

A copy of the impugned letter dated 25.10.2005 is annexed 

herewith for perusal of Hon'hle Tribunal as Annexure- X. 

A  I  ~ p~~ I 

-o, ~ 
0 
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• 	 4.17 That in view of the above referred order dated 25.10.2005 (Anncxure-X), 

the applicant vide his second representation dated 31.01.2006 to the 

iespondent No. 3 through proper channel, once again prayed for grant of 

SDA. Be it stated that the said representation was submitted to the office 

of the Respondent No. 5 vide diary No. 3110 dated 31.01.2006, wherein it 

• 

	

	 was specifically represented that the appointment of the applicant is on an 
All India basis and he is not a original resident of North Eastcrn'Statc,- as 

	

he was neither born in any of the North Eastern State iior he was residing 
	o 

permimentiv in any of the North Eastern States. The applicant also 
pointed out that the applicant was not qualified to owh property in many 

States including Meha1aya the applicant had further stated that even as 

per ratio of the case of "Union of India and others - VS - S. Vijay Kurnar & 
others" as reported in (1994) Supp 3) SCC 649 (i.e. Civil Appeal. No. 

3251/93 and Civil Appeal Nos. 6163-31 of 1994), this applicant is entitled 

to SDA. It was stated that once the Respondents had taken advantage of 
the 'all India transfer liability' dause in his appointment letter to transfer 

the applicant from Patna to Shillong, and vice versa, it is not open far the 

Respondents to deny the applicant his SDA tol which he is definitely 
entitled to. In his saii:l representation, the applicant relied on the three 

judgments of I-Ion'ble Supreme Court of India as reported in - 

1) 	(1994) Supp 3)SCC 649 
(1995) Supp (1) SCC 757 
(1995) 2 8CC 532: 

A copy of the representa Lion dated 31.01:2006 is annexed 

herewith for perusalof Hon'ble Tribtmal as Annexure- XL 

4.18 The applicant states that the aforesaid representation dated 31.01.2006 was 

forwaided by the Respondent No. 5 vide letter' No. ROC/SH/ESIT/P -
AKS/4370 dated 02.02.2006 and same was disposed off by the Respondent 

No. 4 vide his in.ipugncd letter No. RD/CLA/i/1150/05-06/6369 dated 

17.03.2006 on the ground that the rnrttier had already been dealt by the 
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	 N1  
said Directorate vide Order dated 25.10.2005 (Annexure- 10) wherein it 

had been spell out the reasons for not according any sanction therefore, 

the Directorate has no action cin the above issue further more. 

A copy of the said letter dated 17.03.2006 is annexed 

herewith for perusal of Ron'hle Tribuiial as Annexure- XII. 

4.19 That the applicant further begs to state that he is also entitled to. payment 

of SDA in view of the O.M issued by the Govt. of India, Ministry of 

Finance bearing letter No. ii (3)95-11(13) dated 12.01.1996 as well in view 

of the O.M bearing No. F. No. 11 (5) 97-E. 11(8) dated 29.05.2002. As per 

the aforesaid O.Ms the applicant must be saddled with all India transfer 

liability,  and ride O.M dated 20.04.1987 it has been laid down that the all 

• India transfer liabilitv of the members of any service/cadre or incumhenls 

of any post/Group of Posts has to be determined by applying the test of 

recruitment zone, promotion zone etc. and a mere clause in the 

appointment letter to the. effect that the person concerned are liable to he 

transferred in any where in India did not make him eligible for grant of 

SDA. In view, of the clause 5 of the O.M dated 29.05.2002 the applicant is 

posted from outside the. NE Region on transfer and his recruitment zone 

and promotion zone has been made on all India basis as stated in the 

preceedixig paragraphs. It is categorically submitted that the recruitment 

zone and promotion of the applicant is made. on all Tndia basis. 

Copy of the O.M dated 12.01.96 and O.M dated 29.05.02 are 

enclosed herevvith; for perusal of Hon'ble Tribunal and 

nirked as Anne.xun- XII! and X1V resptively. 

4.20 That the appiint states that the office of the Respondent No. 3 vide letter 

No. RD/CLA 11-1/966 (Vol. IV- 2006/1996 dated 23/26.06.2006 had 

circulated t provisional combined seniority list of Company Prosecutor 

Grade- rn/Legal Assistmt/Jnspectors as on 01.01.2006 prepared by 

Department of Company Affairs on all India basis and such a combined 

• 	t. 
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- 	 Seniority list is the basis for the departmental promotion committee (DPC 

for shOrt) to consider selection of candidates for promotion of CF Grade- 

ill (scale Rs. 5500/-to Rs. 9000/-) to CF Grade-il (Company Prosecutor 

Crack-U) in scale of Rs. 6 1500 /-to 10,500/- which is gazetted scale. In the 

said seniority list applicant is placed at SL No. 22. It is staled that the 

aforesaid promotion form CP-ffl to ci'-11 is always made on All India 

basis at the All India Level. Be it stated from the above mentioned 

seniority list it is dear that seniority of the applicant is also maintained on 

all India basis as such he fuThls the criteria of all India common seniority 

for payment of SDA. The respondent No. 4 while issued the impugned. 

letter dated 25.10.05 and letter dated 17.03.06 lost sight. of the fact that the 

seniority of the applicant is maintained on all India basis and he is a 

resident of Uttar Pradesh and posted at Shillong in the NE Region as such 

he carried out all India transfer liability and on that score alone the 

impugned letter dated 25.10.06 and 17.03.06 are liable to be set aside and 

quashed. 

Copy of combined seniority list dated as on 01.01.2006 published 

vide letter dated 23/26.06.06 is annexed herewith for perusal of 

Hon'ble Tribunal as Annexure- XV. 

4.21 That the applicant states that notwithstanding whether this post of CP-ffl 
carries with it a All India Combined Seniority list, the fact of transfer of 

the applicant from Patna to Shillong would by no stretch of imagination 

could he denied as or All India Transfer tiabilits' merely for the fact that 

his appointment is under the same Regional Directorate for Patna and 

Shillong and his place of first posting was at Shillong. 

4.22 That further the grievance of the applicant is that in variance of the order 

dated 20.04.1998 of the Ministry of Personnel, Public Grievances and 
Pensions vide File no. 13012/1/98-Estt (I)) Which has following the 

recommendation of 5 11,  Pay Commission placed the scale of pay with a 
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maximum of not less than Ps. 9000,'- but less than Ps. 13500/- under 

Group B, but the applicant having scale of pay of Ps. 5000/-to-9000/- is 

placed under Group C by the Ministry of Company Affairs. The applicant 

craves leave of this Hon'blc Tribunal to produce copies of advertisements 

of other Minislries who have placed Scale of pay Ps. 5500/-LO 9000/-

under Group B. at the time of hearing if necesaiy. 

A copy of said order dated 20.04.1998 is annexed herewith 

for perusal of Hon'ble Tribunal as Annexure- XVI. 

4.23 That it is stated that the applicant is saddled with all India transfer 

• liability as well as his recruitment, seniority, promotion are made on all 

India basis under the absolute administrative control of Ministry of 

Company Affairs, New Delhi, The applicant-is a permanent resident of 

Dist Gorakhpur in the state of Uttar Pradesh i.e. outside the NE Region 

and he was initially appointed to the post of .  CF Grade ifi having all India 

• transfer liability in his appointment letter and posted at Shilloiig, 

thereafter he was transferred and posted to Patna in the State of Bihar and 

again traiisferred at Shillong thereby he has carried all Indin transfer 

liability incorporated in his appointment letter As such tie applicant is 

entitled to SDA in terms of Govt. of India's O.M dated 14.12.1983, 01.12.88, 

22.11.97, as well as in terms of O.M dated 29.05.2002. It is specifically 

clarified vide O.M dated 29.05.2002, that SDA is admissible to the Govt. 

employees on their posting to NE Region from outside the region which 

supports the case of the applicant and on that score alone the inipugned 

letter dated 25.10.2005 as well as the impugned letter dated 17.03.2006 are 

liable to be set aside and quashed. 

4.24 That being highly aggrieved by and dissatisfied with the impugned order 

dated 25.10.2005 and order dated 17,03.2006, passed by the Resvndent 

No. 4 under the Directorate of Respondent No. 3 by virtue of which the 
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applicant was found disentitled to SDA, the himb1e applicant has 

preferred this case, amongst others, on the following: 

5. GROUNDS FOR RELIEF (SiWITH  LEGAL PROVISIONS: 

5.1 For that the applicant is a permanent resident of Uttar Pradesh and his 

• recruitment zone, seniority and prbnioLion are maintnined on all India 

basis as such he is entitled to payment of SUA as provided by the O.M 

dated 14.12.83, 01.12.88, 12.01.96, 22.07.98, and 29.05.2002. 

5.2. For that it is specifically d.arified vide' ON dated 29.05.2002, that SDA is 

admissible to the Govt. employees on their posting to NE Region from 

outside the region which supports the case of the applicant and on that 

score alone the impugned letter dated 25.10.2005 as well as the impugned 

letter dated 17.03.2006 are liable to be'set aside and quashed. 

5.3 For that the Respondents had not given - any reason as to why the 

applicant could be considered ineligible for grant of SDA despite the fact 

that he is not horn nor resident of any N. F. Sttes. 

5.4 	For that the Respondent No. 4 has passed the impugiied orders 

mechanically without any application of mind and, without considering 

the vaiious c.irculars and office Memoranda on SDA. 

5.5 - For that the Respondents have given no reason as to why Clause 5 of the 

applicant, appointment letter dated 08.03.2000 which can be invoked for 

imposing all India transfer liability was not enough to consider the 

pdsting and transfer of the applicant to Shilloiig as an All JndTh Transfer 

and deprive him to which the applicant is otherwise entitled to. 

5.6 For that the refusal of the SDA to the applicant has caused deprivation to 

the applicant to his legitimate dues and, as'such, the deprivation of the 
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applicant of SDA is arbitrary and illegal and not sustainable in the eye of 

law. 

5.7 	For (.bat the Respondent. No, 3 and. 4 while passing the .[wpugned. orders 

did not at all take into considerations as cited in paragraph 4.17 above. 

5.3 	For that the applicant's Service ought to be considered to be a GroupB 

category as per the recommendation of the 5 th  pay commission and the 

relevant notification of Ministry of Personne1. Public Grievances and 

Pexisions. 

5.9 	For that in any view of the matter the applicant has a right for being 

allowed SDA and, the deprivation thereof to the applicant is wrongful and 

such refusal is liable to be set aside. 	 - 

DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant dedares that he has exhausted all the remedies available to 

him under the relevant service rules. 

MATrER NOT PREVIOUSLY FILED OR PENDING WITfI ANY 

OTRER COURT: 

The applicant further declare that he has not previously filed any 

applicafio, writ petition or suit regarding the matter in respect of which 

this application has been made before any court or. any other authority or 

any other bench of the Tribunal nor any such application, writ petition or 

suit is pending before any of them. 

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the resondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

Aw- )r 



perusal of the records and after hearing the parties on the cause' or causes 

that may be shown, be pleased to grant the following relief(s): 

81 Thai. the Hon'ble Tribunal be pleased to set aside and quash the impugned. 

order No. RD/CLA/1/45-AS (Vol. IV-2004)/3750 dated 25.10.2005 

(Annexure- X) and Order No. RD/ CLA/1/1150J05-06/6369 dated 

17.03.2006 (Annexuxe- XII). 

8.2 That the Hon'ble Tribunal be pleased to declare that the applicant is 

entitled to paythent of SDA in terms of the O.M dated 14.12.83, 01.12.88, 

12.01.96, 22.07.98, and 29.05.2002 and further be pleased to direct the 

respondents to pay SDA to the applicant with arrear monetary benefits. 

8.3 	Costs of the application. 

8.4 	Any other relief (s) to which the applicant is entitled as the LTon'ble 

Tribunal may deem fit and proper. 

Interim order prayed fon 

Uuring pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 That the .Hon'hle Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed 

for. 

 

U. 	Particulais of the LP.O 
1) 	l.P.ONo. 	 : 	32 595 

H) 	Dateofissue 	: 	9 	' 
Issued from 	: 	, ', ç • 	°-'' . 
Payable at 	 : ç p ,. 

12. 	List of endosus: 
As given in the index. 

Ali 	4A 



VERIFICATION 

I, Sun Ajit Kruiar Singh S/o sun India l)aman Singh, aged about 35 year5 

presently working as Company Prosecutor, Grade- Ill in the office of 

Registrar of Companies, Morello Ruildng, Ground Floor, Shillong- 793001 

' 	do hereby verify that the staternenta made in paragraph 1 to 4, 6, 7,8 and 9 

are true to my knowledge and paragraph 5 is true as per my legal advise 

and I have not suppressed any material fact. 

And I sign this verification on the /day of 	20,06. 

15 
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(Typed True copy) 
Annexure - I 

No, 20014/2/83/ B. IV 
Gcvcrnnient of India 
Ministry of Finance 

Department 01 Expenditure 

New Delhi, the 14th Dec'83 

OffICE MEMORANDUM 

Sub: Allowances and facilities for civilian employees of the Central 
Government serving in the States and Union Territories of North 
Fa s tern Region-improvements thereof. 

The need for attracting and retaining the services of icompetent officers for 
service in the North Eastern, Region comprising the State of Assam 

Meghalaya, Manipur, Nagaland and Mizoram has been engaging the 

attention of the Government for some time. The Government had 
appointed a Committee. 'under the Chairmanship of Secretary, Department 

of Personnel and Administrative Reforms, to review the existing 

allowances & Administrative Reforms, to review the existing allowances 
and facilities admissible to the various categories of Civilian. Control 

Government employees serving in this region and to suggest suitable 

improvements. The recommendations of the Conin -iittee have been 
carefully considered by the C-overnment and the President is now pleased 

to decide as follows: - 

Tenure of posting/deputalion:- 

There will be a fixed tenure of posting of 3 years at a time for officers with 

service of 10 years of less and of 2 years at a time for officers with more 

than 10 years of service, Periods of leave, training, etc., in. excess of 15 ditys 

per year will be excluded in counting the tenure period of 2/3 years. 

Officers, on completion of the fixed tenure of service mentioned above, 

may be considered for postin.g to a station of their choice as far as possible. 



The period of deputation of the Ceniral Government employees to 

the States! Union Territories of the North hastern Region, wifi generally he 

for 3 years which can be extended in eXCeptiOnal cases in exigencies of 

public service as well as when the employee concerned in prepared to stay 

longer. The admissible deputation allowance will also continue to be paid 

during the period of deputation so extended. 

Weightage for Central deputation/training abroad and Special mention in 

corifidenlial Records: 

xxxxxxXxXxxXxxXXXOXXXXXXXXX)OXXXXXO(XXXXXXXXX 

if) 	Special (Duty) Allowance: 

Central Government civihan employees who have all India Transfer 

Liability will be granted a Special (Duty) Allowance at the rate of 25 per 

cent of basic pay subject to a CeiiiTlg of Rs400/- per month 011 posting to 

any station in the North Eastern Region. Such of those employees who are 

exempted from payment of Income Tax will, however, not be eligible for 

this Special (Dut Allowance Special (Duty) Allowance will he in 

addition to any special pay and pre-Deputation (Duty) Allowance already 

being drawn subject to the condition that the total of such Special (Duty) 

Allowance plus Special pay/deputation (Duty) Allowance will not exceed 

Rs.400/- P.M. Special Allowance like Special Compensatory (Remote 

Locality) Allowance, Construction Allowance and Project Allowance will 

he drawn separately. 

Sd/ S.C. MAHALIK 

Joint Secretary to the Govermi.ent of India 

) 
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No. rw/cy,VI/ 864/9o/nct. 
OF INDIA 

of Cornpciny Affairs Of ic 
of. the flogiona DirocLor, E. Region NIZA PALACE, II HSO BujlcIJ.n1, 3rd flo9r. 

	

2344, Acharyj•0 	Road 
- 	.. 
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20 tjiL, •  ,''. 	. 	.. 

• . 	 Ajit Kurnar SLngh, 
Mol.lpux., 	. 	 .. . 	•. . 	

0 P.,. .Jewaripur, 	. 	 . 	•.•. 

J)jst .Gorakhur 	P. 273001 .., 

UI 
Sub: fEer of 'appoinm 	to the post of cf_ 

 ' 	 . 	 . 

I am 	
- to say that on th recommendation of the Staff Se1cj 	Conmj Ion the Reg1a Director is .PlCCd to offer you the post of CProsecutor, Gr.III in thIn Dpi L on th i011jng terms - 

1. 	The sclof pay of the post is and your Initial pay will b fixcU according o vulo • 	You will alô be entiticci to draw. Doarnt 	an ot)ior 0 	 • 	 , allowances at th rates and subject to Lh Con1jj;j013 •, laid clown n th 	ule 	nd ordors govcrtitig the qrant of 	11Od ,flC 3 

2) 	lhc ppOintt is temporary but likely to continue indefinit e  The question of your confirinatio n  will be conaered in acCOLuanCC with th kulo at I ho ppL Opr- it stage 
N 	

3) 	Lou will 
be on probation for a priod of two yoir 

 

. I 	
period of probation may b 	 Tho 

o cxtn.3d or urtailc1 at the S 	 d.tscretio:i of th compctent.Outj,rt , . If, however. your work or conduct 13 not four),I satin 	tri during ti poriJd of Prob a tion, ,  you øvC 	11b1 to be  • 	ternninUted withouL flotico. 
4) 	;ubjoct to wh 	has beon 3tatc(1 :!t (3) above, I.ho t may be de 	;1inatcd at any tine by n mcmUis noice ivn b CiEIk1 	i1c Vl 11  U 	:poj:)tec or the appointing authority without assigning any "T33on

.  The appointing S 

S 	 uLbority;. however. reso03 the right of terminating yo;t nw:vice forth,Ith or beorc the epiry of tho s1!1a(.(J 
 Sum 

Poriod Ofnot:jce by making ayrnent 	.0 iYi i S 	 O1•3.. (I1t 	o (:)i 	r 	'i 	.iliiflcos Er th 	pir.i rd not 	0r_ai 1flOJ) i red pOrt1n th,.1 . f 
lI 	appoinLnnerj t carries' 'lth the 1 labil ity to nerve any pntt of 	 in •Ir:dja or Out3jd. 

6) 	Uo tr:.?el1ing  
Cl 	

•Jl!;ancc wiH lS 	 ij Uy ut 	ULj;.. 	
':c•i, 	 ..........h t-.v 	Uling ni.j.o,.• 	 is Ot}•jg. ndmissiblc arer-hj 	t 	the OXSsCi.nq rules. 

.5 	

0 .
Av

~ ~-,k 
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th.r 	'. 	.'flS Of 	(''' '/) 11 be (10VCLi1111C 	by the 

. d orders in 1°0rcc from 1tirnc to tiiic. 

Li. 	Tb ;ppo1IiIa0!lL.1iIl.. ho urUr ubjec t to — 

) ?luct2 	•)i t}0 .(It).f i.O1t0 	f : 	0G frOm t.iie 

''mpctcriL 	2diC1 .AU110njt viz. 	h , CiOf icc1 Officer 

Civil Si,rc7.fl of the Ditr..ct. 

h) SubmiSS in of 	dclartifl n th prccrib 1 for" 

ill thO cvcnt:f your h.vin; 	rr t:h 	
.

on: .;f' iivincj 

p. 	flttnnt •.4ll be 	j.'ct 	n 	Ut 1j.i'J':Y 

• £ rou 	et 	rci fl t of th 	rcquircIiIi1t 	 .,r:ittl I 

c) 

	

	king f n o3th •Dnd lle.inc/Eith 1nO 	o the 

CoflStjL.lLiOfl of Inôi; 

) Yo 	/i1 I ltve to produce 't.io c1mr , cL0r corU f Ic Lea 

Ero the (.QzcttOd Officers cf the CciiLr.I/it' 

Government or the •stipenda.rY MagistrtC in the 
rc3Cribd form; 

c) You will b.VC ':o prcc1UC 	1 I the Certif .ici ei viz., 
uriti:fll .-ulifiCt10n n1 othc'r cort fictc5 in 

iho 	 ::' 	.:1i. 	b 	tis'.t'1 	tfl 	 j'j1 	iLl 	th 

:c1 in pr;) 	:1t ii 	b'..: 	t; 	r:::lnpl • h.1 

with. The
cncl In  

ui iUy oC.th:': c: 	I itiflfl . 

von .c 	i 	........fox t:hcd by y(u 

t b: 	or If you .00 JOUJx 	t. h.tvo wilfully 

u1)prce 	i.itc:i.l .1nEcri.), you :i.tl be :.LI)1.e to 

:EI%)v 	ILI,II 	 tti 	uuIi  

cn I: iuy coii3 c r tce 	r y 

V. 	 ccnp the of fe r 01) tilO tonx 	mcii t: i OflC(.1 ibo\'e, yell 

31:0 reques t 	to C0mIflUfl!Cte your .cceptnnce 1;o tito unLI'O 

	

;jqned 	15 Uy3 from the d.tc of iuc of thifl 
letter .• If 00 reply is recei,'C( wthJn thi3 p(,ri it 

• 	. 	will be 015tncd that. you ro not Interc!3L(:ti iii UlO 

offer in it will be treted o •cnccll2ti. 

vi:. 	3pçolI1LI1IWIL i 	subJect t)v(r if .1cL1it of Clt%rlCLC' 

nd wCCdCflL 3  by the competent uthiority. 

	

I 	.,.. 	
. 

( 	
, 	 ) 

:nclo: 	. 	 . 	Ilegional Dlror,tnr,tL') 

1•cc1i.0 	Exndr1-tIOfl Fo5 & 	: Dep': tment of Compny Affairs, 

2 	j\Lt0!tj0u1 I'i3 	cirding 	 COlCuttiEt 

at ion ofc3rcter & 

	

Lflt/(t3 	. 	
. 	• I1: 	f:'' 

S. 



tJit 1 	
-- -- —:— ' ----- • - 	

fl..C44-vJ4 1 
	

. 	S. 	
q 	 •• 	. -----...-----...-.. ..-..-.-- , . 	- ..-- 	 — 	

- 

e:t 	 — 	 -- — -- 	;4A,1 AA 
 

.
Eo'iTh2DiflFCTO  

i 	
ip {)i , 	'Nixa palace' 1 2nd JISO 1Udg.rc3 

	

23k/ti AC 4 	 r-2!-lLQ?Q 
I q 	91 q 	 I 	

4 

	

. ED/ cLAt1f8 ( Eart-IV) . 	. . . . . . Datrd tt 	j) 4iv OO1 10 
• 	 'I- 

Ir  

Following transfers of Company Fo!3cCUtOr-)1 

I 	 / 
are hereby ordaeiwith iwmei.latc'eJoct 

a From 	 tlo 

	

w, 	r 

,1 .ibri 	 O/o.O.L., 	1 0 O.C,'.B vi 

	

i'43çJ  I 	 Patna 	 Sb r i Mondnl 

O/ø.ROø, 	O/o,fLO.0 ,31ii"1' 

	

I 	
' 	 Patna 	vice i 

S.C,Nondal, 	.do- 	O/0J1OC, 	O/').RuO.Co,"1 
1 	 ' 	 Calcutta. 	rhr U.Li1 

t j' 	1 	1 

S Singh 	O,/oltOC,  

	

jjcnttt. 	s, 

fl 

. 	 1 	1 

 
IN 

 

	

\ 	6. 	A.K.$iflh 	.-do- 	O!o011.O.C. O/ 0 0.L. ,)? 

	

I 	 111Ongvice 3hii Ti 	t' 

	

I I 	 I 

• 	 hC.P.-11 is nt entit1C1 fcr trwi 
Shri Sing  

as he has bet 	 nt hi 	fl r'3' r; 

St 	t 	t _c" 

Copy to; 
1 PersonS 0flCCrtIj, 

IL € BOCO3.1cuta/fbC,t 2 	, 	 / 
1 	 OL,a1cutta/0L,tn1t 

	

irN\J 

1, 	 p1o;CalcUtta 

3 }iindi Cell 

. p0 copY. 
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Of Uit.i l(c'gj()J) 	I),Ii't,u( ,.,it. 
Ninm ' p , i 	'3 u43() 	• 

	

/si (. 	1)tt 	JlOfl.t * 	t'.r,,J (tittta. 

•Jt S.!JU 	 I  

- 

 

Thu fo1iow1n tr&' i lfenq are heroby ordorea 

J.fl:U)(11.at0 o1ct 

i(0C AM 	- 	- 	 fl(i,..'t  

K. :nh, C.P._IU 	0.1.. ,Puti. 	— 

ii. H, 1)chcirn, 
0.1,. ,CuL tk 	- 	 ). 1... 	k'; 

	

• U 	St1- i , JTA 	 HOC. W LL 	- 	0. L. 1ttt.iui 

( '11 1C V(tCILflt  

	

o 	nocinti'i 
s- ), 

tporari1y ). 

uy Uittapa1 	i 0 iA -0C,\. L. 	0. L. 

E Qititti'jce,UDC 	U.L, ,E01  h qta  

UDG
• 	I 	b(flt 	U } 11L\.'EO UiowUhu -y, 

HOC, W.15, 
 

	

,Kci1kut:. 	- 	 }(OC 

,UDC 	HOC, W. H. 	- 	 0.1,., 1HJ  

t. it, U DC 	0. L. , Ku). k u a 	- 	 80 C, ) V .  

• 	ii 	1boji Z'lukherjee,UDC H0C,i,H.  

• 	 H,Kundu,LC 	• 	n. ,131ct 	.. 	fl0C,l.l. 
0 	u.l 1w!,' 	) 	• 	• ,' 	 ;•• . 	 I . , 	 ' 

0thi: &mup1u, hOC 0. L. Olkata 	E0C,.1i',. 

• I. 	 Si 
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• 	From: . 

Eiri 	Sukuuiar 	Dits ,LDC 	0. •r,•  KoiIcit 1 1 	— 	10C, Ws I; 	E3r.i;a1. 

1? 	Gautam Dutta, LUC 	— 	OC,W. 3, 	0. L. , Kb1IctLt, 

" Rauijiban Dut t, J7fA 	— 	0. L. , Koikuta 	— 	R. 0 	C. ,West 	i3et1I. 

i",p. 811r1.. 	,,. Cj'1D!)(1't 	C. P.111 	v id 	Shri 	0, LS , 	 ,tj.h,J.TA 
Ilt. 	(11t1 tied 	l.ji 	t.iiu icr 	Tit/1)A 	:t 

n.xe 	trnn Lezri 	at 	thel r 	o'ii 	rccL't., 

. .Q/ 
1 	( 	C. 	1). 	Paik 	) 

• : 	. 	io;ionai 	Director, 

Copytos 
•: 	I. 

•. 

 The }og1 stror of CmpnriiJ ,Wet 	.Bcnai,  
The Rcgi 	trr of 	.i , Patna 

( 3 ) The JThi. 	I r:t r 	V 	Cocpnii'. s , Orit, 	L tack 

(Li•) The Official Liqu1ator,ih Ccurt, CUcut bi, 
Qjttack/Pat!la. 

() The Ray & Accoun (s Olficcr, 
J)eparttnttt of 	pazi'f M':rairs.Ko1knt, 

() •P 	fl 	COCCI'nQd, 

C:py. 

(8) :n ndi Ccli. 

• 	 • itC(?,1.ofltJ. 	1)1 

- -. .t.. .ujeW,,.9.Cdj. t,,I 	.. 	. ..n 	a......... • r.....& • 	S 	• 	• • 	& 
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• Goverflmefl 	India 
fflce of the Reg:..onai Director 

• •,( 	ernIegion) 
Department of Company,  Affairs 

. 	K)ikataa 

Dated 20102O P 3  

Q R EF. 

	

zsuar 	the reconmenda0 o the Departmental rornotion 

	

pu.

Coritte0 th 	
11owiflg officia1 are hereby appointed ± 'tan 

tive capaCitT/ 	ot shown gaLnst. 	ch we.f 	he .ate:mefl •0 

r• 

tionod at the epect3Ve colw'ir - 

Si.To 	& 1)esigflatiofl 

BvittY Sridhár• OP-Ill 

S.hri 	 CPIII 

3.. 	 r1s hhChôfl 
¼L.AUIcfljeC) 	t..-:; •.1 

4. 	 t1 ?-rjy KuinaE Steno-Ill 

5 . Mahesh1wmar,  

14 Jsh Kurna)flh: ipD.,C. 

5.Hiapfl JtaiGr,  

8. 	 t Goutatfl Pal, L.D. 

C) 	 LaJhi HanSdi  

10. 	3hr:1. Thaligbawi Nau]a, L.fl.C. 

ir Oebopaxfl BhattacarYa, T4D.C. 

12.. 	Shri 	apafl B±sWf.i, T,.1'C. 

l'Li9 of ef3Ct of. 
rnointmeflt. 'fl 

ba.nt).f? 

28.04.2002 

31.0842002 

c.11,200 

02 12 1996 

c .09 199 

09.09 ,1199 ,13  

16 4 02.200 2  

j302.20Q2  

22 , 05 • 2002 

27.06.2002 

O5.022003 

3 . 7.09.2004  

,- 
a 



'•i 	 . 

77777  
SKri Debasish 3arai, Pocrn 230711998 

14. Shri Iaj Kurtar Basu, Peen O ,10 1998 

15 &ri IaiDj.ndra Ilath Nayak, Peon 14.02.1999 

16. Shri J. N. Praad, Peen 0)7.1998 

-----17 Thr±-Piitar 2et, P1 

1,..•.:Niss:Bishnupiya.Kar j  PQan 2.07 0 199 

19.4 r4anincra Sa.dar, Pen 26.06.2000 

20... Sanjay Bisuinatari, Pe,n 11 .0520O2 

21 ...Shri Clihoton Das,' sweeper - 2.1999 
e 

22... hri Nil i3ahaaur Chetrj, Night 
Watchman 1.10.1996 

• 
. 

•0 	 . 	 . 	

. 	 ( i1 	io 	) 

C'py'førwrc3eci for infornatjri t: 	. . 

: RegIstrar of Companies, Wèt J3engalihc.r/hillong 

OfficialLicruidator, Patna. 

3). 	Thepay .& Accounts Officer., Departrnent 	'oITnyAffair, 
Kolkata. . 

.persoiiis .cpncerned. 

stab].iihinent sccti.n. 

ilindi. Cell. 
.............. 
spare. 	- /7 

.: 	, 	• 
(uLcr{ 3 

IointDjjr .(I,egal) 
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- 	BY FA ) i PF 

(0VtCRNI\1EN't' O F1 NDi/ 
lvi inistry ol Company A1Thir 

0111cc F the RejiuiiaI 1)i rccto, I n;tein Repiui 

	

"Ni,iin P iItu 2 M() flwhliiig 	I Ioui 

234/4, A J C I3osL, Road, koiLita 700 020 

• :: 1(D/CLA/1/89/t3("oL"2004) /A59 	 • 	 Dated the 17thA ugns l, 2004 

	

OFFICE ORDER. 	 '7Ii.. 
... 	 ••• 

1. 
• 	 S .  

Following transfers are ordered with immediate ci Ret :- 

Si No 	NdmC & Designation 	 csnt_Olhc 	I, inkircd10 
:• 	••• 

Shri S.M.A. ly1jJail;tP 	ROC/Shillong 	• ROC/l3ihar 
Gr III 

2 	Shn it Kr Singh, CP 	RUC/1! 	RUC/Shillong 

3 	Shri Ashis Chattcrjee, i IA 	OL/CuLtaLk 	OL/( alcutta 

- 	:4 	•.• *j (i.C..Nath, JI'A 	.. It()C/Urissa 

5 Shri Anup l3haduri, J IA IWC/WR 

6 Shii S L Chakiaborty, J IA ROC/WB 
S 	 ••' 

7 
. 	 S  

Shri F K. Nandi, J IA ROC/WU 

8 Shri N. C. Mum, Steno ()r'l ROC/W13 

• 	9. Smt. Swapna Chattcrjcc, IU)/KoIkati 
Stcno.Gr.I 

	

10. 	Shri P. K.•Sahoo, 	 R0CIOrisu 
Stcno.Gr.1I 
Shri J. S. Sanianta, 	01 ./Cittaek 

;•'.:i 	 Slcno.Gr.Il 

	

2. 	Shri Tapan Kuinar • 	R0(I'/W1I 
Mukherjec, ULJC 

S 	 ç 
1VC} 

R(.)C/Wl1 

R(.)C/Urissa 

OL/Calcuita 

OL/Calcu(ta 

OL/Calcuti a 

01 JCiitiaek 

R( )Ci( )i i;L 

I CU.Uk 

\'ic&. Shri Alit Ii 
siligh 
Vice Shu 
l'•1ikiiI 
1\gaiitst \tCUI 

post  
'. 

1)05 1  

post 
I\i.I .tIiII:;t v:C(tIt. 

i\ainst \'(Iflt 
I. 

j)0S( 

/\t,ai iiI. 	ciit 

Post 
i\gai i•isl vieui t 
1)051 
\'iee Siti 
N.CJ\Iwi 
Vice SIiii 
.1. S. S ii 	it; 

\1 iLe 

• I(.. . 	;• 1 .io 
t;iinst \t(IIIt 

1)051 0 .1 1 
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/ This order is issued under the approval of the Rcgional DiieUor, iSolkilta 

I 	*No  TA/l)A will he iillowcd to S/Slni S,M.A. Miliil, (1' (k,lll Alii (IHIIteIjtt. .FI,\ Milt  
C C. Nath, ii A its they are Li auski i on (heir own Icqu A 

Jou1t I)itcfr ( 

Copy forwarded for favour of information to :- 

	

) 	Theitegistrar oF Cipariics, West I knig.il 
I he Rcgistraz ol Compan ILL Orissa  
The Registrar olConipauies, Shillong 
The Official Li(Juidator, ii igh Court, (alcutta 

• 	5) 	1hc Oflicial Liquklakr, 1 u gh Court, (.uttac.k 
• The PayAccounts Officer, Ministry o 1 Company AFfairs, Kolkata 
Persons concerned 
liindiCcll 
Establishment Section 
Sparer  

/1) 	... 
(tJ , yiI R 

,Joiut  

6) 
/7) 
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Coverilmejit of Ilidja 
Ministry of Company Affairs 

Department/Office of Registrar of Companies ,N.E. Region, Shillong 

To 	 Dated 14-03-2005 
The Regional Director (ER), 
Ministry of Compafly.Affajrs 
'NizampajaceI2ndMSO BuiIding,3 Floor 
234/4,A.J.C.J3oseRoad Kolkata-700020 

ThrougI Proper ChanneL 
Sub: Saiictjoii fnr aratif c 

Sir, 

With reference to the subject cited above I am to say that 'have been transfeiTed li
-oni 

O/o ROCBihar to O/o ROC,Shilloiig vide Directorate's letter No. RD/CLA/I/89/03 

(VoI.V2004dated 24.O8.2004(copy enclosed) and I have joined O/o ROC, Shilloiig 
• on 4. 

.March 2005. Since my posting / transfer falls under the North Eastern Region i.e. 
•Meghalaya and Para 5 of the Directorate's Letter No. RD/CLA/ 1 /864/90/1cctt Dated 
08.03.2000, (Copy enclosed) subject to my offer of appointment to the post of Conlj)any 
Prosecutor Grade —111 reg, clearly states that 

"The appoiI,tnieit carries with the liability to serve in any part of india or out side." The pay scale Rs.5500. 175-9000 of 
conies under theGroup "B" Service as per the part C of 

first Schedule to ccs 
(Revised Pay) Rules,l997 for Department. of Company Affiiirs, 

Ministry of Law, Justice & Company Affairs.(copy enclosed). In this regard I invite your 

kind attention to the Govt. Notification MF.OM. No.11 (2)/97-E. I1(B).dated 17.07.1998 
& 22.07.1998 and MF.OM No. 1 1(5)/97-E 11(13) dated 29.05.2002 for entitleinejit to the 
Special (Duty) Allowance The extracts of the said Wotificatjon (copy enclosed) are as 
under- 

JO 



Special (Duty) Allowances is granted to civilian employees having all India 

transfer liability and, posted in North Eastern Region (Assam, Maghalaya, 

Manipur, Nagaland, Tripura, Arunanchal Pradesh and Mizoram) and Sikkim. 

From 05.10.2001 this allowanceshall be allowed only to those eligible employees 
who are posted, from outside the North Eastern Region. 

Rate of Allowance is 12.5% of Basic Pay plus SI plus Dearness pay plus NPA. 

Since I am low salary paid staff and Shillong is more expensive city than Patna 

and this is my second posting at Shillong as I had joined this office earlier in first 

appointment on 31.08.2000 and have been sent back again this office 1300 km away from 

my home' town causes, me great hardship and severe economic crisis. Further I am 

fulfilling all the criteria mentionedabove therefore a sanction for grant of Rs. 110!- (one 

thousand 'one hundred sixty three only) which is a entitlement in my case, may kindly be 

approved as "Special (Duty) Allowance" since my joining to the O!o ROC,'Shillong SO 

that I can get it immediately, after joining this office i.e. alongwith the salary of March 

2005 and onwards . (A copy of Last Pay Certificate' for the salary, drawn for February 

2005 is enclosed for your ready reference)" 

it may be treated as MOST URGENT 
Yours faithfully, 

, 

End As stated above.  

	

• 	 (AJITKUMARSINGI-1) 
cp-I1i 

O/o ROC, Shillong, (N.E.Rcgion ) 

Copy, forwarded for favour of information & necessary action:- 
The Pay & Accounts officer, Ministry of Company Affairs, Kolkata. 

	

• 	 (AJ1T KUMAR SINGH) 
CF'-IIl 

O/o ROC, Shillong, (N.E.Rcgion) 
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Pay Slip fo r the flIOflth of eptcm her-2005 

Registrar of Companies, N.E.Region , Shillong 

Employee No2 Name-Ajit Kr Singh. Company Proscctitor.(rade-I 

I)tJiS 	
: 	 1)11)1 (I'l( )N 

Lijii1 	 Amoutit 	Descoption 

I) Basic Pay 	 6375.00 	P. l.('outii bution 
Dearness Pay 	 31 88.00 	('(1.1 IS. 
I)earnessAllowaflCe 	1626.00 	C.G.LI.S. 
Ilouse Rent Allowance 	2868.00 	Income lax 
II ill (,ompensatory Allowance 300.00 
I pransportalion Allowance 	75.00 
S.I).A. 	 11195.00 

15627.00 

P.F. i\!( No.724 

i\inou iii 

2000.0(1 
70.00 .( )() 

30:0(1 
00)() 
100.00 

Net Pay :1 3527.00 

Pay Slip for the mouth of Octoher-2005 

Rcgistrar ofCoIflJ)aflieS, N.E.Regiou , Shilbong 

Iiiiployec No. 2 Nanc-Ajil Ki Singh, Company Piosecutor.Grade-I II 

I)UES ' 	 I)kI)J(lIoNS 

l)cseription Amjj1 icl2ll 

I:) Basic Pay 6375.00 P.F.Contribution 
l)earness Pay 3188.00 C.G.II.S. 
I)eariicssAfloWanCe 1626.00 CULlS. 
lIouse Rent Allowance 2868.00 Income Tax 

II ill Compensatory Allowance 300.00 
vi )Iransportatiofl Allowance 75.00 

14432.00 

P.F. i\!( N.721 

11% ( ) lint 

2000 Do 
70.00 
30.00 
00.00 

2100.00 

NFl P\Y l2232.0() 
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.AI)IR 	 I 	telephone 	

f:.2287-3464

2247-7380 
- 	2247-3156 E mail t(eista)sbni ii  

	

rdcat@wb iiiç in 	 I  
1' 	 II 	F 

GOVI RNML1 or IND) 1 A 
• 	' 	•. 	 Ministry olCompany AfTats 

Office cii the Regional Director, Eacm Region 
"Nizarn Palacc", 21d  M. S. 0. Buildi:tg, 3rd  Floor 	. 	. 

21114, Achji J. C. 	 ____ 	____ 

No.RD/CLAI1/45-AS'( Vol.! V-2004'.i/375'c 	 Dated October 25, 2005 

tot  

• 	 'i 

10 	 I 	" 
• 	'the Registrar ofConij:anies 

i- .  
Sub: Sanction fhr giant of Spcciai (I)uty) Allowance aycd by Shri Ajit Kumar Singli. CP 

Gr.IIJ transferred from the office of the Rcgbnrnr ofCornpanie. Ilihur & iharkhand to 
ROC. Shiflong. 

Sir, 

\Vidi 1cIILcnLe 10 your lcticr No ROC/Sl1/EstLL'-AXS)37-40 dated 0404 0O on the above 

r(6C4C198'7,,.$liri
t, I am directed to say that iii view of guidelin issue'd,'by the Ministry of Finnnce OM dated 

 Ajit Kurnar Singh, CP Gritl of your oftie 'is not eligible for peciat (I)uty) 
!lliice tot posting in North Last R& gion on the following gt unds - 

'J'hc recruit,mcnt to Service /Cadrc/Posthas not bLcn made on all India basis. - 	 1'_____ 	ji 

rn;1io'.i is also not due oti Ifie basis of an 	India Common Seniority list for the 
rv icc/Cad re/Post 

A 'acre clause in the appoiiitmenl letter to the ci ft'ci that the person concerned is lialik 
to he transftrred any where in India dccs not make him eligible kr tine t'an1 of Special 
(DWy) \llov'ance. 

In 'view of above, the Directorate is unable to aecordny sanction on the above subject as 
souj;ht for in your kiter uider refu'encc 	 I 

1l 
YouraIth7y 

• 	i 	• 	". 	 6 (UJyiaF Roy1) 
Joint Dlrec9ret{l) 

	

P/ease V,s,g OurJ eb Site hn/n,i; 	nia in 



-) * 

1)atcd:- 3'02' 

j 	 10. 

J The Regional l)itcctoi' tFastctn Reginni. 
Ministry, o[..Co, panics A ilairs. 
Nizam palace lInd MSO l3uilding, 3"' floor 
234/4, AJCBo;e Road, 
Kolkata-700020. 

r1217i12Lchannl 

Subject:- 	Grant of special (Dut) - ) Allowances "ecOnsideration therein 	• 

Rcfcrcncc'-(i) Directorate's letter No.Rl)/CLA1I/45 AS (Vol-IV-2004)/375() dated 
25.l0.005 

(ii) Ministry of Finance OM No. 11(3) / ')5-li. 11(11) dt. 12.01 I 99(, 

Sir, I)ircctoratC is aware that I was appointtd vide the appointment letter 

No.RD/CLAIi/864/9('/tCCtt dated 08,03.2000 asCcmpany Pi'osecutor Grade ill and 

initially costed at Sliillong (North-Eastern Regio i). The said appointment let tel 

carried the all lnda Transfer liability, it may be stated here that my prayel' tn gi atit 

of S1)A was rejected vide re(l'ence (I) above on th l'ollowing grounds:- 

"i,) 	The recruitment to Service/Cadre/Post has not been tuade on all liuliti 

basis.. 
Promo/io,i is also not due on the basis of an all indict (oI,u;io?i ,iiiioi'i1t 

list for the Service /ccidre /Post as.a whole. 

A mere clause in the (I/)JWiflumflCllI id 'Cl' to the el/eL'! thou I/iC j,t'iSWI 

concerned is liable to he i,'anferred a 7,)' where inlndia (IOCS ito! ,naAt' 

him eiigit'le.for (lie grant O/1SJ)eChul (1)1 'ICI ill u n; 

In this regard I respectfully submit (above point 	Sc) as ioilo s:- 

A) 	Sir, the text of my appointment dated 08.0..20O0 indeed carriel:s iill all India 

Transfer liability which is one of the major grounds for grant a Si)A particularly 

when 1 held from the outsdc cf the N.E. Region, (Original resident ol' 'J.P and 

brought from l3ihar). It is correct that my appointnent was done by Staff Selection 

Commission, Eastern Region, Kolkata for potting in the diFferent ollices ol' 

Ministry ol' Company Affaiz's, located at kolkttta. Patna. Cuttack and Shillong 

within Eastern Region but the ('I' III whq are working in di h'li cut  

kasicin,RegiOIi 'Kolkata. ('nuack. Patita and hillotig aic li:tihiuit ii 'in iiiCIle 

the Fastdrui Region, and even some oh them ai resident ol Notthcrii I iion and 

iitiii'ti Rcion 	l :ict 	ic ihie i'i'tiIIl1tCl'lt out 'I' 	It 'aiC not CuiihiI1C(i 	Ithi lilt' 

•3 	 '2O'O6 

It 

4 

4 



:1 
	 34 

-2- 

employees hailing from resident of Eastern Regioa but also from outside the 

Eastern Region therefore ii. cannot be said that rccruiiment of CP Ill has not been 

made on all India basis. Henc it is, incorrect to conclude that my recruitment was 

not made on all India basis. 

Sir, promotion of CP-Il I to the next is Cl'I I in the scale ol py ol ,  

6500/- to 10,500/- is also due and based on the all ifldia combined seniority list of 

CP 111 for which Ministry of Company Affairs videits letter No. A-3201 1/12/94-

ADM If dated 18.10.1995 issued the relevant combinei:l seniority list of CP Ill as on 

18.10.1995 h'encethe ground of refusal stated in pa:a (II) of Directorate's letter 
dated 25.10.2005 is totally incorrect. 

Sir. However the (luestlon ot ploliiçitioli on (he basis ni ,  :111 I iLha 

(_.ulIiIinni Sciiioiily iit is not a tu(itlIi(l lor lelLIsal nISI L\ to IiiC espcei;iilv \'hCP 

such i coiiditioit has nOt been imposed in the ahresaid ol lice lmieImmnIaml(I(lIii. Ii 

case, if no all lndii Common seiiioritv list is prcpiied Lovcrlii ng mv S1F\1CC 

condition notwithstanding my all India 'Frans!èr liability, the same can not be 

attributed to me so as to deprive me of the benefit of SDA even the Apex Court 

Judgement dated 20.09.1994 in the Civil Appeal No.351.of 1993 and 6163-81 of 

1994 held that SDA is not payable to such employees who are original residents of 

N.E. Region despite a clause in their appointment Icti er specify them that they ame 

having all india Tansfcr liability. Although my case is distinguishable Iör I am mint 

born noi a resident of N.E.Rcgion and hence is outsi:Ie the cited case. Less said I 

am not emiii led to evei auqililt' aTI\ IItIK(' It.)I)L'lV  iii this sI:mic. I )imeet 'i;i.Ic hi:ts 

referred to the Ministry of !-ivanc O.M. dated 2C -04-1987 which ' as p.mt to 

question before Honable Supreme Court in Civil Appeal No.325 1 of 1993 relencd 

above, Subsequently Mini;try of Einancc vidc O.M. .lt- 12-01-1996 rclmred to (lie 

cited judgcmcnt, vhih pertains to depriving SPA/Allowances to local residents 

N,E.Rcgion. As such, the above point is not rcicvan to the gralit ol' Sl)A to mc 

thcm -cl'orc deserves to be reconsidered. 

That SO far the clause of the all India (liliSR 	 ti' ap(ifltlflClut 

letter is concern.. I rcspecttiilly state that it. was not a mere clause in lily UpI)OilitiiiCli1 
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letter o as to make mc ineligible for grant of Sl)A. 0 the contary the said dause 

in my case was indeed inadeinoperatiVe in as much s. I was pickcd-up 

and posted at Shi1ion, then transferred to Bihar and agan now transleri ed to 

Shilloiig based on All India Transfer liability, Whilç it may he true in case oI locd 

resident of North Eastern Region that mere appear1Lce of the said Clause in the 

appointment letter would not make thqm eligible for SDA, my case can not be 

interpreted on the same footing, mainly because I art not a local resident of N.E. 

.P. resident brought from Bihar with an all India transfer liability to Region but a U  
serve in the North Eastern Region. m case is not covered Lw the Apex 

Court decision ami hence outside the scope ol Miinst v of,  liiiancc O.M. di. 

1987 and 12-01 1996. 1 truly agree at the time of 1 0  appointment log at 

Shillong in year 2000 neither did I claim nor paid SDA. Two nioie I Ion bie 

Supreme Court Citations are enclosed w1ich fortifies my contention for eligibibty, 

since, 1 am not born nor pennanent resident of the N.E. Region. 

D) 	Under the facts and circumstances, I most huitbly request you to reconsider 

my case and pass necessary order for granting me tie said SDA for the period (Or 

which I served /ha/e been serving for in the N.E. Rcgion. 
I hope and trust that you would be pleasei to reconsidered the matter in 

as to not deprive mc of the said Sl)A as prayed for. I may also right prospective so  
be permitted to indicate -that in the'.cvcnt of not icc iving any positive epI Ii 
your end, 1 shall have no option but to take recourse to law for redressal of my 

grievances. For (he purpose of DirectoratCS kind perusal copies Of Ministry of 

Finance O.M.dt, 12-01-1996 and Supreme Court Judgcmel1t (as rc'od in Supreme 

Court Cases) are enclosed. 

End:- I) Copy of M.F. O.M. No. 11(3)/ 95-E. 11 (B: dt.12.0 1.1996 
Copy of S.C.Judgctflettt vide citation no.1994 Sup (3) Supreme Court Cses 649 
Copy of S,Ciudgemeflt vide cittiOn no.1995 Supp (1) Supreme Court Cscs 757 

4:' Copy of S.(JudgeifleItt vide citation no.9!) 2 	ictnc (.'ourt Cases 5:12 

5 cy Yours iaitliluII)' - 

	

'DJ. 	... 
- 	- 	 lA.it lr. Singi' I 

Coin pany P10scC111() ,.(. 	de I Il 
OIo RO( ,SltiI1oit1. 	- 
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Date: The 17th  March, 2006. No.:RD/CLA11I1150I05-06/31 ' 

To 
The Registrar of Companies, 
Shillong. 

• 	 GOVERNMEN' OFINDIA 
Ministry of Coni 

Office of the Regional Diiector, Eastern Region 
"Nizam Palace" 	 3 Floor , 2 M. S 

23414, Achara J. C. Bose Ioad, Kolkata - 700 020 

Sub: Arepresentation from Shri Ajit Kr. Singh, CP1)LOflice of the Registrar 
Of Companies, Shill ong, in respect of Grant of Special (Duty) Allowance 
Reconsideration thereto - reg. 

Sir, 

I am directed to refer your letter No.R0C/SHJEStt/P-AKS/3470 dated 02-02-06 on the 
above subject and to say that the matter was dealt with by this Directorate vide its letter 

No.Rd/CLAJ1/45fA5 (Vol-IV-2004) 3750 dated 25-10-2005 wherein the Directorate has spelt out the 
reasons clearly as to. why this Directorate is unable to accord any sanction. Therefore, the Directorate 

has no action on the above issue further more. 

\\, 

\flV 

Yours iaithuiil(y 

(Ui/7& 	1) 

ioint irtor,(Legal) 
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(Typed True Copy) 
Annexure-XiII 

No. 11(3)/95-E. 11(B) 
Government of India 
Miiis try of Finance 

Department of Expenditure 

New Delhi, the 12th Jan 1996 

OFFICE ORDER 

Sub: 	Special Duty Allowances for civilian employees of the Central 
Government serving in the States and Union Territories of North 
Eastern Region-regarding. 

The undersigned is directed to refer to this Department's O.M. No. 

20014/3/83-Ely dated 14.12.19&3 and 20.4.87 read with O.M. No, 20014/16/86 

EJV/E. 11(B) dated 1.12.88 on the subject mentioned above. 

2. 	The Govermeut of India viLde the above mentioned 01... dated 14.12.83 

granted certain incentives to the Central Government civilian employees posted 

• the N.E. region. One of the incentives was paymeilt of a 'Special Duty 

Allowance' (SDA) to those who have' All India Transfer Liability. 

1 	It was clarified vide the above mentioned OM dated 20.4.87 that for the 

purpose of sanctioning "Sped.al Duty Allowance" the All India Transfer Liability 

of the members of any service/cadre or incumbents of any post/group of posts 

has to be determined by applying the tests of rec'niithient zone, promotion zone 

etc. i.e. whether recnituierit to service/cadre/post has been made on all India, 

basis and whether promotion is also done on the basis of an all India common 

seniority list for the service/cadre/post as a whole. A mere clause in the 

appointment letter to the effect that the person concerned is liable to be 

transferred anywhere in India, did not make him eligible for the grant of SDA. 

4. 	Some employees working in the NE Region approached the Hori'ble 

Central Administrative Tribunal (CAT) (Guwaliati Bench) praying for the grant 

of SDA to them even though they were not eligible for the grant of this 



allowance. The Hon'ble Tribunal had upheld, the prayers of the petitioners as 

their appoinunent letters carried [he dause of All India Transfer Liability and, 

accordingly, directed payment of SL)A to them 

in some cases, the directions of the Central AdnhinistrathTe Tribunal 
were implemented. Meanwhile, a few Special Leave Petitions were filed in the 

Hon'ble Supreme Court by some Ministries/Departments against the orders of 

the CAT. 

The Hon'bie Supreme Court in their judgment delivered on 20.9.94 (in 

Civil appeal No. 3251 of 1993) upheld the submission of the Government of India 

that Central Government civilian employees who have all India transfer liability 

are entitled to the grant of SDA, on being posted to any station in the NE Region 

from outside the region and SDA would not he payable merely because of the 

clause in the appointment order relating to all India Transfer Liability. The apex 

Court further added that the grant of,  this allowance only to the officers 
transferred from outside the region to this region would not be violative of the 

provisions contained in Article 14 of the Constitution as well as the equal pay 

doctrine. The Hon'ble Court also idirected that whatever amount has a1ready 

been paid to the respondents or for that niatter to other similarly situated 

employees would not be recovered from them in SO far as This allowance is 

concerned. 

In view of the above judgment of the Hon'bie Supreme Court, the 

matter has been examined in consultation with the Ministry of law and the 

following d.eci.sion have been taken: 

J. 	the amount already paid on account of SDA to the ineligible persons on or 

before 20.9.94 will be waived, &. 

ii. 	the amount paid on account of SDA to ineligible persons after 20.9.94 

(which also indudes Ihose cases in respect of which (he allowance was 
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pertaining to the period prior to 209.94 but payments were made after 

this dale i.e. 20.9.94) will be recovered. 

All Iie MiriisLre/DeparLate.nts etc. are reiuesteiI  to keep the bove 

instructions in view for strict compliance. 

in their application to employees of India Audit and Accounts 

Department, these orders issue in consultation with the comptroller and 

Auditor General of India. 

Hindi version of this OM is enclosed. 

xxxxx> 

(C. Balachandran) 
Under Secy to the Govt. of Jndi.a 

All Ministries/Departments of Govt. of India, etc. 



-- 

ANNEX. URE 'A' TPCSDORL)rJQ. iiiuuz UM1 tutu 
Ck :_. 	. 

/ 	. 	 .No. 1 1(5 )/97-E. 11 (B) / 	
Government of India / 

Ministry of Finance 
Department oftxpenditurc * *** * 

New lJelhj dated the 291h May, 2002 

OFFJE MEMO RANDUM 
Subject: 	

Special f)üty AlloWanCe lbr civilian employecs of the Central 
Government Serving in lhc State and Union Territories of North 
Eastern Region including Sikkirn, 

The undersigned is directed to refer to this Department's GM No.20014/3/83- 
IV dated 13 	14.12.83 atid 20.4.1987 read with C)M No. 2 O0 l4/16/86..EIV/EJt() dated 

A 	1.12.88, and OM No.1 1(3)/95-EU(;3) di. 12.1 1996 on the subject mentioned above 

2. Certain incentives were granted to Central Government employees posted in 
NE region vide OM dl. 14.12,83. Special Duty Allowance (SDA) is one of the 
incentives granted to the Central Government employees having 'All India Transfer 
Liability'. The necessary clarification for determining the AU India Transfer Liability 
was issued vide OM dt.20,4,874  laying down that the All India Transfer Liability of 
the members of any service/cadre or incumbents of any post/group of posts has to be 
determined by applying the tests of recwitmeiit Zone, promotion zone etc., ic, 
whether reenijInlent to service/cadre/post has been iiiade on All India basis and 
whether promotion is also done on the basis of an all India common seniority list fbr 
the service/cadrelpost as a whole. A mere clause in the appointment letter to the efFect 
that the person concerned is liabIc to be transferred anywhere in India, did not make 
him eligible t'or the grant of Special Duty Allowance 

3. 	Some employees working in NE region who were not eligible I,r grant of 
Special I)uty Allowance in accordance with the orders issued from time to lime 
agitated the issue of payment of Special Duty Allowance to them before CAT, 
Guwahati Bench and in certain cases CAT upheld the. prayer of employees. The 

i 

	

	entral Government tiled appeals against C AI' orders which have been decidcd by 
jluprenLe Court of' India in favour of UOJ. The Uon'hle Supreme Court in judgement 

I IIielivered on 209.94 (in Civil Appeal No. 3251 of 1993 in the case of Uol and Ot's 
fV/s Sb. S. Vijaya Kumar and Ors) have upheld the submissions of the Government of 
fllndia that C.G. civilian Employees who have All India TranslBr Liability are eiititicd 
to the grant of Sj posted to any station in the North 
Eastern Region from outside the region arid Special Duty Allowance would not be 
payable merely because of a clause in the appointment order relating to All India 
Transfer Liability. 

4 	In a recent appeal tiled by Telecom F)cjarttneirt (Civil Appeal No. 7000 of 2001 - arising out of SLP No.5455 of I 909), Supreme Court of India has ordered on 5 10.2001 that this appeal is covered by the jiidgcmcrn of this Couit i the case of IJO I &. (b's. vs. S. Vijayakumai' & Or. reported as 1994 (Siipp.3) SCC, 649 and fbllowed in the case of (101 & Ors vs. Exccutivc ()fl1cer' Association 'Group I" 
1 \ 
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(Siipp. I) SCU, 757. Therclbre, Illis appeal is to be allowed in lav air of the 1 .101. The 
J'Ion'ble Supreme Court fuahcr ordered that whatever amount has kell paid to the 
employees by way of SI)A will not, in any i'vcifl be recovered from them ilSpitc ul 
the fact that the appeal has been allowed. 

In view of the aforesaid judgemcnts. the criteria fbr payment of Special I )utv 
Ahlo aince , as upheld by the Supreme court, is reiterated as under:- 

"The Special Duty Allowancc shalt be admissible to Central Goveninient 
employees having All India i'ransftr Liability on posting to North Laster n 
region (including Sikkiin) from outside the region" 

ii cases for grant of Special Duty Allowance including those of All India Service 
ulcers may be regulated strictly in accordance with the above mentioned criteria. 

All the Ministrics/l)epartmenis etc. are requested to keep the above 
instructions in v.icw fbr strict compliance. Further, as per direction of l-lon'blc 
Supreme Cowl, it has also been decided that - 

(I) 	The airniuiil already paid on account nt' Special Duty Allowance to the 
ineligible persons flot quali lying the criteria mentioned in 5 above on or before 
5. it0.2001,' which is the (late ot' judgcincnt of' the Suprenic ('unit, will he 
waived. However, recoveries, if any, already made riced not be rc:Iunidcd. 

(ii) 

	

	The ainorint paid on account of Spcci:iI l)tuiy Allowance to ineligible PeFS 1 1S 
alter S. 102001 will be ICCOVCI'Cd. 

These or deN will be applicable ni,IuIis ,nuIa,,dis lr regulating the clai ins (.il 
Islands Special [)uty) Allowance which is payable nun the analogy of Special (Duty) 
Allowance to Central Government Civilian employees serving in the Andaman & 
Nicohar and Lakshadweef) Groups of Islands. 

In their application to employees of' Indian Audit & Accounts Department, 
these orders issue in consultation with the Comptroller and Auditor General of india. 

(N.I'. Sirigh) 
Under Stcretiiiy to the Go'ci'iin,cut ol IiIin. 

All Ministries/I)epartrncnts of the Government of India, etc. 

Copy(with spaie copies) to C&AG,%  UPSC etc. as per standard endorsement 
list. 

JA 
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• 	Telegram COMPYLADIR 
• 	Fax 033-2287.0958 	 - 	 Telephone 

E-mail : rdcast©b.njcjii 
rdeast@wb.njc.jn 

'GOVERNMENT OF INI)IA 
Ministry of Compaiy Afi airs 

Office of the Regional Director, E2stern Region 
"Nirn Palace", 2nd  M. S. 0. Building, 3t(1 1"loui 

234/4, AhaiyàJ. C. Bose Road, Kol a - 700 020 

No.RI)/CLA/ I /966(VoI JV ~2006)//~'~( ,  

To 

The Registrar of Companiè; 
West Bengal/Bihar & Jharkhäid/Orissa1Shj Hong; 

'l]ic Bench Oliiccr, 
Company Law Board, 
Eastern Rcion Benëh, 

Dated Jutie 23, 2006 

9t 41( 

Kolkata. 	
'. 

Sub : Provisional, Seniority '[:1st 01 C.P.11l/LAs/lnsecfors, 

Sir, 

I am directed to enclose h ewith the Provisional Senicrity List of C.P.l1l/LA/Inspectors as on 
01.01.2006 received from the Ministry, of Company Affair;, New Delhi with the instruction 10 
circubte the aforesaid seniority, list anongst the concerned officials for their perusal and ii iiiy 
discrepancy is detected may be iiiformcd to this Directorate immediately so that the same may bc. 
communicated to the Ministry for' ncessaiy rectification. You are therefore, requested to circulate the 
said seniority list to the conëerned officials of ybur office for neess'ary compliance. 

Enclo As stated. 	 • 

1 2287-7390 
2287-3156 

1 228 7-3'104 

Yours faithfully. 

4' 
Joint irect(Lgl) 
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PROVISIONAL SENIORITY L1T OF CPJII/LA.q\SPECTOR; as on OIt2QO6 

L.aIJ!Tr!... CP-J1I B.A1LLB 3u.0 I I '5 	10.1979 

RN. 13anen. C:..P.III 13.Sc./LLB 25 07. 1951 	.m 10.1971 

'I'LI Ii 
Ms. R.A. N1 C.P.III I 13.Corn.LLB 02.03.1953 0511.1977 

I)ip. 	In 
Banking 
Manazcrnent 

S.C. Monda 
	CP-111ftALLLB 	01.06J 94 

	
20 12.1971 

N. Chandrr: . 	.. 	B.A!BL - 	1503. 1955 j 29.09.1 99 

Rakesh Tia 	CR-Ill .1-13 . Coni ,/LLB/ 14.03. 1967 I 009 1992 
LLM  

VT. Sajecva: 	 13.A'LLI3 	20.05. (963 	01. tO. (992 

r IN 	Z.%..0111•./LLd! 	 _01 . 1991  

Pankaj Snas:a. 	CP-111' 1 13.Sc.,'LLB 	29.05. lY6 	jJj 

Da 	of DaLL 	0i , . v \vh P:ace 	of 	Rer.rs 
JoHmiz 	in SupalIJnLI •i 	!)R : 	:.r P0511112 

the Grade non DP . SC/S 
I .  

OBC  
04. 1(1.1976 . 	3 I .05.201] DR . ROC.Bana1ore 

.731. 0 	20 1 D R I -  .ROC.WB . 

17.02. 1.983 31,020DR CLB,Koikafl 
I4.0.194 	3!.12.2u15 DR ROCShiIlomz 

13.04.1987 31.03.2013 DR 	. . OL. (A) 

IL06.1987 3I.C5:200 DR Sc ROC.W- 

29.09.19?9 31.. ROC :  

Combat 

W.09.1992 

0 1.I0.199231. 052023 'DR 

25.01.1993 31.01.2029 DR 	-. OL. Allahabad 

29.03.1993 31.0 5 202 DR ROC. Delhi 	 - 

yl 

\o t Name 	 Dcsiiina 	Educiuonal 	Dac 	il 	1.)aic 	oF I 
(S/Sb.) 	 t on 	Qua•h tiCati()J1 	[3i iii 	 iIit() 

GOVt. 

Scrvicc 

N'ls.M.K 
	

CP•I11 	13.COITilLLB 	30.05.1951 	22 01.1973 

ViJVaiaKs 

_I i--•- 



cf Rcmar.. 
0eotatc0ft \Vhct 	Place 

Biiih cnt 	iiit Joining 	in 	Superannua 	er 	D' : hcr 	Posting 
SC!S 

(S!Sh.) 	 on ()ua1iIiClt10fl 
Govt. ihe Grade 	uofl 	DP 

Ti  
IService 

:2. 	Ashok Kr. Mahapatra. 	CP-lll 104.04. 6(1 04.04. 19 
04.04.19941 30.04.2026 

	DR 

Lb 
/LL 	 17.07J.1 ( 9 7, 	10.2028 Dl~ 

c ra la  

OL 	 bai 
I 	B. Xib I I 	 k) _07-1999 

tR0cMu n T 
.01 

18 	j Shiv Pal Singh. 	l:ispe1O j3 !LLB 	.o: 1Y69 25.o22 	2.o2,2000 	28.02.2029 DR 	 OL. Delhi 

A . P .  Babu 	 [3 AIBL 	 O 	06 O 2( 0 06 O 
000J 

31 052023 DR 	 ROC Chenna' 

.-- .--- 

20 	\1 adhubuShafla Rao 	
13 Corn /LLB 01 0 l96 	02.03 2( (1 02 0 2000 31 Ui 2U 	DR 	 OL nn2rt 1 

I  tRC_O_C\~___ 
 

I 	 --. - -- .:
----- 	 -- - --- - --- ------

10.06.2032  

jnrmgh 	(PIll 	13 Sc/U B 	0 () I7l I 	08 2t' 0 	l 0 2000 1i20l 	DR 	- - 	
CBr 

SC 	 ttk 

_L__--------------  
2 	B. Rarnesh 

 
13 . 1 	103 	Y6j

70 
eller  

o  
4 	

_ 2 H_l2o2.2l__J. _L 	OL.Chcnnal 

T 



S \o \ai &DLsor Desa}dz-uon 	57Th 	b 	5T f Wheth 
(S/Si -i. 	 non ation 	Bij-ti 	emrv 	into . .JoIniL 	in Superannua 	r DR.' hcr 	Po:;tig 

Go' t. 	the Gr:de 	tion 	DP 	SC/S 
Service 	 . 	 TI 

C 
\I3n 	 m 	c3 	 () c:Kr. SaIn 	(P-Ill 	BC 	./LLB/ O2. 	l7 	2O.(6.2 	2 	I 	31 03.2031 	DR 	ROC (A) 

	

• (P-ill 	13 .•\ LLE3/ 	2. L. I6 	04.06.200 I 	00 I 	3 I 12.2029 	DR 	 ROC. Mumbai 
V. I) Export. 
PGD Seiii./ 

Arur: .:mar Sineh. 	(P-Ill 	L 13(cjm./M.0 	2.O2.I7o 	13 .06.20 	13 I()01 	2.{)2.2030 	DR 	ROC. Rune 
• 	 oni 	I 

• 	 LLB.PGDin 	• 	 • 
Lahui:r Las' 

• 	 md Rclation 	 • 	____ 
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.:•• (41) 	Pcdt çc¼ 	" \n It iiin 'lVvwt" j, c')Cc flift 'ii (iMIti ri) P111*1, 9?7 *; a'tt P*itflt 11tZ 

	

S. 	 . 	
. 

S. 	 . 	 . 	. 	

. 	 (. 	
( 11 )) 

r,iirSThYOF rE S0'(NL, POBLIC GIUZVANCI.S IND PENSIOrIS 

(DepzrU0cnto(Ft(W0LTK) 

OR.DLR 
e20thApfll,1998 

S.0. 

 

132 (E).—io c.'crvi$4 of iha powv1 oonfarc4 by tho pir1io to asiido 309 a.od ctnucc (5) of iuticio 148 of thc 

r:'.r.tItutiou read w1U zUIG 6 of tho Ccotral Civil Scn'kci (O&i1lc4604, CoaUol and Appeal) Ru1c, 1965 and in supt. 

rn rf paragraph2uftlic notiLcatioa of tbe Guvcrament of India In tho t)cportwCXll ofPc,oanc1 and Ad.rrdthtLaUvo ltdorius 
5041 d.t8 tha 11th 1o'cnaba, 1915, anided by the ootiflcsilon ol tvSLniaUy of Iczaonoct Pu1*ic 0 kvaocca 

r,::I rrtslor,s ('D.phttU1eut of Fujuanci and TmInLn9)pvmbcr 5.0. 1752 datc4 tho 30th June, 1987, and situ coot ulusilun 

.: ttu Corn;'troIIeC and Aad1tor Ocnerel of India in rtLatioa to paiuu SCTYiO8 in tho Indian AudIt and Axvun13 Dsitntt. 

:tr':iidnI hctd'y directs that with ccct ftou tin d.ito OIpUbUO5LI4U of this order In the OfflcIai Gzdtc, all civ1 posts 

the Uhion sitall be cIauJ.Od u foilow3 :-

.....![o 	
C1IIODOf POCU 

ACcr,tra1Civi1pOtCai1){0?,a pzyorascaICOtpol 
fttIar1e1.x.i3nun1OfOOtkith1URi 13,500 

A CcnU;LlciyilpOstCafl7LDg$ pof a KaJcofii 

jJ 	wiilt a uiax.irflUDl of uot 1 	thaa Ri 9,000 b%Jt 

fj. 	. lthn Ri. 13,300 	 .. 	
. —Gioup B 

1 	3. A Ceniu*i Civil pott i.zsrrytng * pay 	a tJo o( ty 

with A  1112'dLflUUl of ovci itt. 4,000 but ici t1n 
JtS. 9,000 	. 	

. 	 —Coup C 

4. A Ccniial Civil pOit CIIT)1138 a pay or a ,cic o(pay 
—CVUJ)l) 

:''!"rnuoa :1tor the psirpoSo of this order— 	
. 

(i) 	bM thotazte meaning a.s wi&ncd to It In F.R. 9(21) (a) (I): 

(U) 'Pay or scale o(py', in rclttioo to a past. nicu thc y or the t*1Le of pay of the po*t pitubcd undcz lbc 

Ccnual ChiI 5vI ,(tcid Pay) P5jjk.a, 1991. 

IF. No. 13012f11981141l. (D)I 
S 	 S 	 S• 	 8LJUDURSLlGILJLS<7. 

	

Mva r. 	- 	 .4. )4ap'.xI. 4ru Di 

	

J pbii,..l 	C 	ijus5  D.t 	10014-19fl 

a 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

G1.IWAHATI BENCH AT L3UWAHAII 

O.A.No.,207 of 2206 

Sri. Ajit Kr. 3inqh 

.. 	Applicant. 

Union of India & Ors 

N 	 Respondents.. 

The wr:i.tten objection on behalf of the 

Responder3 ts ahovenamed 

WRITTEN STATEMENT OF THE RESPONDENTS MOST RESPECTFUL.LY 

SHE WETH 

1.. 	That with recjards to the statement made in para-" 

graph .1. of the :i.nstant.application the answering re-

spondents beg to state that these are the matter of 

records and the respondents do not admit anything which 

are not borne out of recor -ds.. 

2. 	That with regards to the statement made in para-- 

graph 3 and 4 of the instant app].ication the answering 

respondents have no comment. 

Con td . . P/ 



., 

i:: 2 ::i 

That with regards to the statement made in para-

graph 41 of.he instant, application the answering 

respondents have no comment. 

4 	That with regards to the statement made in para- 

graph 42 of the instant application the answering 

respondent begs to state that those are iatter of record 

and the respondent do not., admit anything which is not 

hrne out of records 

5. 	That with regards to the statement made in para- 

graph 4.3 of the instant application the answering 

respondent beg to state that the Central Govt Civilian 

Employees who have all India Transfer Liability will he 

granted SDA in this context it is to state that the 

Compny Prosecutor Grade-Ill is a Group-C post and the 

appo.inting authority for a Company Prosecutor Grade-Ill 

is the Regional Director and further to state that the 
V 	 - recr-uitment to this service/Cadre/Post has not been ma e 

on a 	ndia basis 	mere 	1 	in theappiinen t 

letter to the effect that the person concerned is liable -- 	- 	- 
to he transferred any where in India dhes not make hIm 

eligible for the grant of special (Duty) Allowance 

A copy of the notification dated 2nd 

January 2001 is annexed herewith and 

marked as ANNEX1JRE-A' 

6. 	That with regards to the statement made in para- 

graph 44 of the instant application the answering 

respondents beg to state that these are the matter of 

Cc3ntd. 



records and the respondents do not admit anything which 

are not borne out of records.. 

7 	That with regards to the statement made in para- 

graph 4..5.. to 4..20 of the instant application the an-

sweri.ng respondent.s beg to state that these are the 

matter of records and the respondents do not admit 

anything which are not borne out of records 

S. 	Thrtt with regards to the statement made in para- 

graph 4..21 of the inst.&rit appication the respondent beg 

to state that those are matter of record.. Statements 

contrary to the records are hereby denied and further it 

is to state that the appointment of a Company Prosecutor 

6r'ade-IJI is only meant. for Region and the Regional 

Director of the region is the appQint.iricj authority and 

he can transfer an official to any place in the particu-

lar region only.  

9.. 	That with regards to the statement made in the 

paragraph 4.22 of the instant application the answering 

respondents beg to state that those are matter of 

r-ecord.. Statement, contrary to the records are hereby 

denied and it is to stat.e that the applicant at the time 

of accepting the appointment letter which was offered in 

pursuant to the advertisement d:id not raise the obiec-

tives regrading the classification of the post as Group-

C.. Hence the allegations made in the paragraph are not 

tenable... 

Contd .. P/ 
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10.. 	That w.i th r jards to the statement made in para- 

graph 4.23 of the instant app]. ication the answering 

respondents beg to state that -thoseare falsa cor3c:octed 

and untrue and herce den:ied ar,d the applicant may he put 

to str:.i.ct proof of the same. It is further stated in the 

context that the app]. icant in the post of Company Frosp-

c or Grade-I II wi. 1]. comes under the coritro]. of the 

Reç.lonaj Director . Eastern 
C 

Dir-ector- Eastcrn region can post him any where in the 
- 

Eastern Region and mere mention.ir1 g of the clause fon 
0 

in InThri rha] I not gtve r 

ii.. 	That with regards to t h e statement, m a d e :in par - a- 
graph 4.24 of the :inst.ant applic:atjon the answering 

respondents beg to tate that. these are the matter of 

r-ecor-ds and the respondents do not admit anything which 

are not hor -np out of records.. 

1.2.. 	That with regards to the statement made in para- 

graph 5.1. of thr..jnsan1 iil f I P I i c a t J. on t h e answering 

respondent beg to state that those are matter of record. 

The appiic:ant may he put to strict procrf of the same for 

the sat.isfact.i(-n of the Hon 'ble Court. It is further 

staf:ed that the appointmor-it is as per the service rules 

for....he post of Company Prosecutor Grade--I II 

• 	13.. 	That with regards ..hp 	Frtateme.nt made 	in 	the 
paragraph 5.2 of 	ip:jnyt.aric application the 	answering 
resporicient beg to state that at para 5 of the 	ON 	dated 
29/5/2002 says that" The Specia], 	D....ty Allowance shall 	be 
adm:is:j bi to the Central Governmpnj- 	Employees having 

Contd, . 



yr, ll India transfer liability on posting to North Eastern egion (Inc].ud:incj Sikkim) 

C 5 ] 

form outside the region. 

All cases for grant of special Duty Allowance 

including those of All India Service Officers may he 

regulated strictly in accordance with the above men-

tioned crit.er.ia. 

Where as the post of a Company Prosecutor Grade-

III in in pursuant to the Section 624A of The Company 

Act,1954 and :it comes under Group..he Annexure- 

A and moreover there is no All India Transfer liability. 

Hence the claim of the applicant, is not tenable as per 

the recruitment rules as mentioned above. A copy of an 

extract containing the allowances and other concessions 

for posting in North East Region Sikkim Aridaman & 

Ni..ccobar, Lakshdweep and Jumma & Kashmir is Annexure as- 

B and mere mentioning of liability to serve in any part 

of Indiaq in the letter of offer for the appointment 

does not g.tve entitlement to the SDA, in contrary to the 

recruitment rides, 

14 	That w:i.th regards to the statement made in para- 

graph 53 of the ..nstarit application the answering 

respondent begs to state that these are matter of record 

and the respondent.s do admit anything which is not borne 

out of record. The Respondents further begs to state 

that the grounds set forth in the application are not 

good grounds and not tenable in the eye of law, hence 

the application is liable to he dismissed, 

' I) 

Contd.. 
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IV 

15. 	That with regard to the statement made in para-. 

graphs 6 & 7 of the inst:.ant appi:ication the respondent 

begs to stat.e that those are within speific kriow],edge 

of the applicant and the respondent can not admit or 

deny the same. 

That with regards to the statement made in para- 

graphs B & 9 of the instant application the respondents 

beg to state that the claim of the appl:Lcant is illegal 

and Al •founded and the applicant is not entitled to get 

any :int.er.im relief.. 

That the respondents submit that the application 

has no merit and as such the same - are liable to h 

riismissecj., 

Coritd....  
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i., i3ctJ~ & .9NcPfLR'2 
beincj aut.horised to hereby ver:Lfy and dec:lare that the 

statement made in t. his reply of contempt petition in 

are true in my knoledge these made 

in para being matter of records 

are trt..e to my information and believe and I have not 

suppresseci any mat.er:tai fact 

And I sign this verification on this 	- day 

of 	 2061  

va-t4l~~~ 

egiStT0t of CoflP'' iel 

North East 
Jegi0fl 

Con td - - P / 
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T. VRW41, jII 

OF LAW, .rusncE AND COMPANY 4'YFAIRS 
(Departmeut of Company Affairs) 

NOTWICATIO? 
New Delhi, the 2nd January, 200I 

C.S.R. 1(E).—Ln excrcise of the pOwers conferred by the proviso to ari1cic 309 of the Consitutioxi and in 
.superscssion of OcannotofCompanv Law AdrninistrationCJroiip'A', 'B' & C1 Ricruitmcn Rules, 1962, in so far 
;'s they relate to inc post of Company Prosecutor G a4e-1U/LegaI Assistants/Junior Jjispectors except as respects things 
done or omitted to be doike before such supeession, the .Presidem hereby caakei the following ndes rcguiaiing Utc 
method of rccruitmànt to the pos( of Company Proutor Gmde4WLcgal Assist'mts/Junior Inspectors in the Offices 
of the Regional Directors, Registrar of Cosipanies and Official Liquidator in the Department of Company Aaizs,' 
namely :- 

Short title and couuuenccmcnt :—(1) These rules may he' called th Deparuneut of Company &aiss, 
0fficus of the Rcgional 1)x rccors, Registrars of Comparues and Offithl Liquiditor (Con4tany Prosecutot Grtha-UliLegal 
AssksanWjuxuar Inspectors) Recruitncnt Rules, 2000..... 

(2) Thcv shall come into force on the date of tbelr publicticn in the Othciai Gazettc. 
Number of post, classiflcatlàn and scale of pay :—The uwoher opon, its claifuuon and the scale of 

pay attadied tlicrcto shall be as specified in coiuxnns 2 to 4 of the Schedule anxxed to these rulca. 
Method of r ruItment, age limit and other qua1iflcatioas :—The in ethod of recniitment to the said post, 

.ige iimi., qualifications and other matters relating thereto shaJl bc as specified in columns 5 to 14 o(thesaid Schefule. 
Dtsquatificatioa No person 

who 
who, having a spouse living, has entered into or contiactcd a marriage with any person; 

-. 	. 	• 	S 	-. 	-. 	' 	- 	. :'..' 	• 	S 	' 	•' 	... 'S 	I 
- 	. 	S 	 S  S 	• 	 •- 	t i. *a 4iL4'*l5Sl4 	1* • .,4..,4:'. -. 	• ..' 	• 
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- 	Provided th thdi 	ay 	 JChii2maispa Xfle Ic to - prxsogi d tlLOthnyto the Z&tiiagv Lid thai tzeirc otb Oc  

" 	5 Poirts 	 CEd Goycnn2 Is 	dii ncccssaiy or It fliY by ordei and foho lo tie 	in wnting relaç,a 	tue pwlszpn ci cse ruita wn 
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66' Sanng —hmg in am= rukS gfi Saba 
in rcqwged tobe provided for the SdM (tei the Scheduled Tr 	OthBavkd Cbssc Ez-Sc vi MMW and 

is  17 	h 	*Pro WS ti the CC1 

taun 	Scale o(pay 	Whethersdejj0 • 	 . 

 by  
tion by seniia Ity 	Ldnjssjb1c  unde- ___Jo  
po 	 an-wa) 

•. Company 
Prosccu(or-Grade.. Subject to 	Savce, Gtaiip 9000 	 . 	 S 

Ai.gaats'Jurjoj 	pcnd**g 	Minii Inspectors 	worklot.. 	 . 

• :,.; 	Age limit for direct recniit 	EducsfioaW and other quab- 	Wetheg age aM educa- Perioj of prelzw, fleaticuir etquu-v4 for direct 	honal q &fiüc a 	if any 
: 	

niits. 	
for 

7 	 8 	
. 	 to xceed- 

able foT Govcrximeru crvntr 	(I) Degree in Law from a upto 1ve ycar in accordance 	rongnisc4 Univczsiry or wttj the inslnjctjons Or orders 	cquaJen1 issued by the Cejujaj Govern. 	(2) Thrtc ycaxs' cxWicnce at 
conducting ca.ses in the - . Nute The cucij date of 	Court of Law on behalf of delernzining(he age limit 	• .Govez1U1LDtparücj5 	iJ shalt b: the closing dale for 	Note: The qual.axns regard- receipt of ppljCaic)ns frQj 	Igàpcj 	iclaxable,i candid ates in  India (and 	the ibx 	. the do zing date pz'escnbed 	. tion Coájmjjqn for rca •torthnM 	

tobedin i,icjngm ArunaJ Prdesh, Mizorai, . the case ofé didate belong- Manipu Nagalar4 Thpuxa, 	ing to Scbedulcd Castes and S&kkj 6  Ladakli Divjjon of. 	the SthcdItd Tn if al any-' JamMN and Kashznjr, Laliad 	gage o(kiectio, the Stalt 
. ind SpiDjCtJ?, 	... Sub.Djvo.i 	thcojnmcc,...,. 

• • 	L)&$tflCtofyjf ,.  
Ux ?crrnory of Mdaman 	CZIn 
and Nicobar 1;Jands or 	Wefic= ire rot liIy • - 	Lakshadwecp), 	 to be availab!c to III] up the 	
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tCoforthm 
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Methottot rectuttment whether 	15 ci ctrccnntnent If a Dqrneitii Prvrnotton CIcUfl1ztziZs in whleh 
b direct ntnnt or by 	by pmnxion/dc1a- Commttcn s 	u. u thon M c Servict' 

1OIk,?TbJdcpfl2Z1QGI 	orgradea cOnpocitfen 	I 	 $OILI5 10 ho 
-a6sorpUoita1'dperccntag 	froitwhschpcon- 	 ç 

-. '—uf thc pou to be filled by 	Don kioeIo- 	 rea'uitin 
,yar1ous ncthods. 	 bc inde 	 ____________ 

11 	. 	 ' 12 	 ' •13 	. 	•.. 	14 
By direct recnzthncntthrcughNo aplicbIe'•. 	'Giuup C)q 	 0, 

Staff Scicctiøn Cmrnssion. 	W1t p13? Promptiaommiftybr 4 
P4otc Vacanccs causal by the ' 	 1)flXQ1I P 119t lAd.ing  

,- 	 menu 	gwayon tycri., f 	 r 	 tRegibnaD zttlot of the 	4' deputation or long illness or 	 aenn—c 
- 	'.tudylcaw or under other' '. 	 ig 	 . . 	' - 	. 	circwnstancesforaduraion 	 0 	OfficialLiquicfr.kw(Junior 	 00 

of one year or more may ik 	 Admimcrm ut (kade 	 . 
,fille4 by dcpuWou kom 	 1eveI)—,?6c wbir  

"oeo(Ce 	Grn- 	 0 	3• 
• 	

. 'EL. 	 '-_- of Co ffjg 	 . 
• 	(a) holding anslogous posts 	 Mcmbu" 	 . 

•0 	 and 4. An Oflker 
• 	(b) possessing the qua 'ca- 	 Scheduled stdSchedultd 

(ions and experence 	0 	 Tibc cztesy not beLow the 0 

pbcdfordhcctreciutts ........ level of Unikr Soaetary to . 	. 0. 

under Column 8, 	 the Govt,a!flndia—Mentber 0 

3 
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7 CENTRAL A Tj 

T11 0 lip ni1+ir 

A 	 4 

-n Apt icr. .ingii 
a 

Union of intht and Others. 
tt1tth 

- Arid- 

In the mutter vi; - 

e'sbnñtted by - the tpplicnt 

against the additional written statement 

.LLLC..i. Lfl LLLC I 

-ri 	 i_ 	 £ • 	c -ri II1C app.LLcarit 	~ve nimu mot £cbpcctnluv LPCgS to sure au r io%'v; - 

-I 	 iL.,..4.. 	-. iL. 	 ... 	 1 
W 	 1-Lux :CI%Z iii 	i Ji UIC vrjC%- UVII 	3iJii 

the apLTllcnt need nol to make any comments as the same Is acinilued by 
Fht RcnüncJn i-c 

2. 	That with regards to the statement made in para 2 of the objection petition 
- 	 iIjn a -san1 - r -1n p 	1_n 

the RepondenLs. 

Ip 

S 



.4 

b 

PL.i ..it. 	 .-L. i... IL... 	 .. 	.4... ..... 	..( it..... ...t.. ..i........ 
Si. 	 IiL1.I. VVIUI 	 L UR. 	 ilUALLI. .1.Lt 

yiii  Si vi. Lli.. UUJ5.LI..LU1 JeI.LI..LviL 

the applicant need not 10 make any comments as the same is acinilUed by 

f-lw Rrwndpn1-.c 

4. 	That with regards to the statement made in para 4 of the oi4ection  petition 

thp minfivani,  npc1 nül-  fn mA-p any cn-mmpnfc ar. f-hp c.,wmp i dmiHpd hv 

L1... 
LLLL 1fJUiR.&LiLi..b. 

	

.5.,A,-4 	 i-T- 	1'44 
LJtt44. VS .Lt.Z_t i.l_*.Lt  S.&C ISJ 1..Lt 4  0 4.44 4.S_i_Lt_.ttS. .SLMtS.4.S_ .4.4.4. 	 ...r ¶S4. 4.J45_ Li LJS_ S. L.LLifl jfl4.. S.L14.4.Jit 

of the Respondents the Applicant begs to state that it is correct to say that 

the appointing authority for Company  Prosecutor -Grade III is the 

	

rsi i4cu'cvr l-zi1 .-4rr.rf +lio f'i 14ic 	-li itc+ cs (-rr Pic.ii+,'ir 

TTT 5. I 	 I 	 1 	i  -'..raue -w. in snort C.P. iit navmg me pay scaie or rs. 

comes under Group 'C' and same is explained in para 4.12 and para 4.22 

of the instant application. However other Ministry/Department has 
I 	.. 	I 	I 	• 4 	1 	. c.Lassmea me saia scaie in, roup t. 

	

A 	....... _C ...].......& 	.... & ...J &l......... 	T.. 	AA 1i7 	fliVV i.... LL.. wyy vi 	iibeLaLefl vi ute ,t.ctit 01 i'.. SiSivv-i/Si-7vvv ILL L1L4 

Department of Perscrnai & Training classified in Group 'W is 

siidccpd ind ni.r1ctsd is Annpviirp1 

Further it is strongly denied the statement of Respernderttthat the 

n.+s^4r A -44.4514 ,,S  .+S trt 41514. 11 .%*t Ti .11* / fl.S A...,S /4*...f*.14 l*lSfl -nfl.4 14V1144* *545*1 *1 
i.S..J. S.LLLLLL'.LLI. 5.1.4. 	JV&L*..CLtLL L4.J LLL 	V .L*._/  LL 4.if jJ5.JQL .L4.C*C .4.4.'.14. 'SL JLCL5.&S 5.14.4. 

ail iiiM 	iii - 	iie 	i*iti±teiit v A 1kcui i, n-iittle vii all ItttlI4 

basis and the same is explained in para 4.17 4.19 and 4.23 of the instant 

TTT 
C& 
.144544514 fl/I 44/4.445 	14 	 . *4.44.14.41451*4.411*154 #45C i 	1) 	 #4 It/i/I Sir 444./I A 	 .1. 

fJ.4._L I.W4.4.. £IIJ.L t4.J V V4. S4.YFSS_.L.L4.4.J.LLSLL4. S_li. 4....- 4. . 4J_L 4.0 C1JV Ctr 0 1&S_& 

Direct & Common Recruitment System based on the recruitment made on 

all India basis by nuhlishiiw the vacancy of C.P. ITT in Fmpioyment News 

.4. 

A Copy of advertisement Of vacancy of C.?. ill published in 

F.mpioyme.nt News Paper is enclosed and marked as Annexur- 2. 
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the Applicant need not to make any conijnents as the same is adinifled by 

I h Rpncindntc 

7. 	That with regards to the statement made in pa.ra 7 of the objection petition 

1- hi,  Arnticnt nd not to mitke any Fnrnmerlt5 as  f-he came is  admniffed by 

•i.. 	 I1 -r€ ... 	z .r 	i.., 
4. .1.1St 1. Lv LL.t1. .1. 1.. I4.SA.3 LSJ Lit'.. 0 Lii. LL.i.LL'_.LLL .LiU4 ?..LL .1.4.; [. ,4I.J. It Li Lii. Lit'.. Vt W.LLitL a LI'. .. .IJ.t'_.LLL 

the Applicant begs to stale that the transfer of Applicant within particular.. 

Region by his appointing authority l.espondent No. 3 for the Offices of 

Poc fIi+ ?Tr 	 '. 	 +- 	Th- 	iii.- 	.. r-+i• if 

	

ILl, 1 Ut 1 ILLS *414 pLJLIIlIsa,* 	Ut. IS . LI LLS&I U .1%. I 1. 1.1.5 1IIIUtL 

I 	II Li 	Ill 	* 	 II 	 1 	 I 	 lIT 	I 	• 	t 	I'I'I. 	.1, 

oe sara mat me .ppnCaDt is not navmg an mwa trausrer mwmry as me 

aforesaid offices except the office of Respondents No. 5 at Shifiong is 

sithated out of N.E. Region and the official transferred from one State of 

outside of N.E. Region to any state in N.E. Region involving inter-state 

transfer is said to be all India transfer. 
ii +'kO nIMIN3 -1f 	 TsJ- 	4k 	fIt'irc tihr 

• 	 11511'.S S.I 	III 	I'.. UtIIIU.% Sf1 I %tiIItStII 
t.fl,I I 	 I 5Sf. I 	 LI It. StIll'..'.. 	In. 

.1 	 411 	1 • 	 11 4 II 	I f 5V 	 U•t.It$ 	 I 	 I 	 I I - 	 I 

ciassuiea in roup t aria iroup t' on oemg. rnmsierreaj postea ro 

N.E. Reelon from outside the N.E. Recion under the same jurisdiction of 
T1tI 	'I 	l 1T11T 	 11 Tk 	w1i 	'.1Hfv tiel 

'.'.•'1'" ;LI%.* 
1 1.47 	 I 51.1. 4..f LII'.. 	

(, 	
LI 1.1.1 I.'. LI 	LIII ......LI I 	LI 	I IL lIst 	111.4 1:1*11.; 	 LIII 

III '.1 	• 	.1 	fT•S 4 	1 	.1 	I 	I 	41 	• 	II 	I 	41 	.1 
wunosawing me u.i our me aiscnrrunanon is inae omy rot me 

Applicant Who has wrongly dassified in Group '1C" category for 
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appointment letter of the Applicant as per Annexure II in the I  instant 

annlfrM-iun. no where if....menfinned that the annlh'anl has heen dacciiied 

r'............-. 'ir" 	ij. L..... 	.i..... 	....t It. 	.......I... 
Lii s...iIcJi&y 	. i. iti LUiI&1S  w ui 	iiUvvi.&i. iji  iiC 	)1JikL..UU. jiaY w.i.ii. 

joining his post that he has wrongly piacect in Group IC  instead of 
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Uy ) 	 ...._.i..... 	.1 'rn+ 	A 	..1  U 	 V L 	 LAL LL(C 	 -- 	 . 

01 Personai, Iufic Grievances and pension as per Anneure Xvi of We 
application. 

10. 	That with regards to the statement made in para 10 of the instant objection 

	

b.7 4.b,• 	 4.1- A 	 4-- 	 4-be- 

Appllcant is not the bonafide resident of N.E. Region, he has joined the 

office of Respondents No. 5 at Slifflong from outside the N.E. Region 
I 	 ,w  	h  4.1.1.4.41.  

SDA and same is explained in para 4.23 of the application. 

11 	T1 	4.._1f........1_i_ •1 	4..___I .__j_ ........ - 	1 _(tt 	I. ifl WILU ret.is w u.i bttte1ue±LL uie iii p&rt ti. vi we voJecuui& peuu.u1L 

the Applicant need not to make any comments as the same is admitted by 
fhQ 1?1 31-- 

12 	That with i-erarcs to th staternpnt made in nara 12 of the ohipction 

	

-- - 	 r----- -- 	 -- 

iLL..'. 	 i..'.... a-.-.. .-.i..-.i. '. d...,'.i- 	'..,'. ..'. 	i.'L... 	 i. 

	

1.4. LISt 1.LL! 2I.JjJ.LJ.Lc5 	JI5 	IA) 	 L.Lt1.t 1. 	 Lre 1..LI. C4.LLLI.IXL 	LP)t 

Kespondents pnrsuant to different Uffice Memorandimi issued by 

MJnj.trv of Finance dated 141121983. 0L12.1999, 22.07.199 and 2905..2002 
I'.0 r-T-1 A 	(•'.41. 	 i........i. £4.1. 4. 	fJIzLt Ui. 	L.L 11.51. 	ti L..'Ll. IA) U. L 	JL5LLIJ. 1.IL4J. 4IJ. '...IJ V I.. S L91.LIJy '.1)/ U.L..LL 

is theady explained in the instint application. 

That with regard to the statement made in para 13 of the objection petition 

the Applicant begs to state that the reason has been explained in the 

..- 	n t 	1.'..! 	III'.. i- 	ai 

	

ii 	4.  
E 	I 	.. 	(1 	1. 	11 	11 	P.TT' T'I 	I 	111 n-iinsrer, posting ox I- ppiicant irom ouaiue region to r,i.r1. J.wglon snan IYC 

treated as all Jndlia transfer liabffitv, 

Tiuit with rega.rds to the statement made in para 14 of the oblection petition 

HkcI 1w the Rp.cnnnden the Annlieant nhmif that the cronnc{c made in rr ------------------ 
i. 	. 	cr 	. 	..4 U.RS J.tbl.4.ILL. I.tyyjjLajj Wi. Jt4.yilLtiL1. UI 1i.'2- lb UUiiij 	tSiLL y..iLUiLIL lb 

compliance of the concerned Govt. NoUiicalion M.F. O.M. No. 11 (5)/97- 



* 

t TT /D\ ALi.4in ( 	fl(r 	..I 	 1 	 fl J4 	 iU±ijJLiLL 'UL k& LLJ-1j 

makes him enUtle for pyrnent of SDA. 

Under the facts and circumstances it is therefore prayed that the 
t..  hUlL LF1%. lh.LUULL11 L/ 	 AJ 	jL LIL.hL LLL%. shyJJiL*wi. h 	kLLILlU hUh 

payment of SDA and further be pleased to drect. the Respcude.nt to 
rpaH7p thp rvnipnf ctf -)A fr-, f lip Annlicni with aff rnnntrv hpnpfc 

L 	-*L,.4jL 	 ti/t.1 VVILLL 	lii 	 tjh1;l 	
jj 	 J1 U.. UiUlj Ui. II'JJ3 L).Lc. 

IriPunal in ti-as instant, application. 

r - 7 	- 	--.- 	---,-- 	-- 
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1, t7hri Ailt Kunrnr Suigh, 5/0 Sfln indra L)aman Singh, aged about 35 

rarc 1rgl1thT ATClrlinCr i Ctrtfl11tU1 P-mcamlMr (rr&. PT ti +ha Affina ef J - J 

...1 	 fl1J..._. 	t... .......J 
UI '.UiLLptiUb, .LYIJKeILU DU.LIU.U, \,I0UJR.L .L'IUUL. IUUUI&- 

793001, applicant in the instant origtnkti application, do hereby verify that 

flip fpn,piit iiitlp in nraa-r.nTh 1 fn 14 f flip vinindpr 	f-i-up 1-u iiw - 	 -. ...... ----------------------
-............---• -- --• -. 

-------------..._ -- '.iw w 	uu.t i 	.uu i. t L.&yprebbtiI in iiut IrIiU ii4 L. 

- - 	
- 	 - 

And Isign tius venflcaflon on tile !. day oX May tJU/ 

-- 	- 
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T No. Ai1202616/20054STM  
j - Gofrnmentof India 	i l 
•pIoyee 	I 	institute of Sretariat Training & 
nesetc• 	 Management ' 

ider the 	 (Department of PersoineI andTrai ing) 
)pointed 	Administrative Bioók, JNU (Old) Campus, Ne Delhl-110067 
m ay be 	Subject; FHHng up one post of Training Associate (I5500-175-9000/.) 
xtended 	Gioup 'B (Non-Gazetted) in the Institute of Secr arlat Training and 

LJbrary z Management, New Delhi on deputation' pasi. 
Services of suitable officers hoJdinganaIogous pot on regutarbasis or 5 

'ndiiion • 	years :eoutar service in the post in the scale of Rs.,5000-8000 or equivalent 
91- Estt 	ate, required for appointment to one post of Training Assixate in the scale of 

9s-5500-175-9000/ (Group 'B' Non-Gazetted) in this la;titute on transfer on 
isidered - deputation basis. The terms and conditAons of appointment wiltbe In accordance 
'easebé 	th the Department of Personnel & Training? O.M. Na a/29/91-Estt, (Pay-U)!- 
)fl of the 	ted 0501-94. 

Service 	Tito quallflcauons and experience required and other ta1Is of the post are 
e In the 	yen In Annexure-I. 
S of the 	• TheofficeswhovoiiniteerforthepostvwiIInotbepem tedt wlthdrawtheir 
licatibfls 	ifldidatura later. Ohly such application, which is accom nied by the requisite 
warding 	rsonaI data (in thpllcate) as per Annexure-li, will be c nsldered. 

4 It Is requestedihat this may please be given wide public y and theappilcation 
shalibe "4 suitabie officers who are eligible and wilting and can t spared Immediately 
r before ray be forwarded along with their up-to-date Annual Q 

rcertificate
dential  Reports (or 

i  attested photocopies thereof) and vigilance clearanci  so as to 
reach the Director. institute of Secretariat Training and Management, 

.Adininlstrative Block, JNU (01d1 Camptm, Olof Palme Mirg. New Delhi-110067 
with 45 days from the dateot p  ticaton of this advt. in tt Employment News 

(P.K. Sachdev). 
Depuly Director (Admn.) 

History 	 Ii 	 Telo : 26104038 
.is fron '  -. 1 Annexured 
lledlewi 1. Nan of the p4st : Trali ing Associate, Institute Scretanat Training 
'(Araic and anegem4 
iigree Ir 	2 Nunjjber of vckncy : I )ne) 

• 5. Scalp of pay: I½s. 600- 75-9O00/ 	' 
- 	4k..- CIasIficatlon :enera1 entrai Service; Group 'B Non-Gazetted, Non 

.lons 	'. M1nIjpterlaL 	 -. 

• 5, 'EliqbHfty coqditIons 1  such as qualifcatIoii andexper1ence 
3ayRs, 	preribed for 'he post 1 Officers of ,  the Central 4tovernment -  

- . (a) ) holding atalogous posts on regular basis; ar (Ii) with five years' 
montti 	regt.ar service l posts in4he  scale of Rs., 5000-8Cc 0/- or equivalent and 

•(b) ssessing cS the fo1lcving quaflhications and ea perlenca :- 
Essntafl4 	•1 .. 	3 Board 

P) 	(1) a1 degree from a recogiised University or equivnt , 
(U) perience of 	I . ire ' II F 	(A) ecretarfat oftce prod Oure 

• 	'(B) Collection1  cpmpitatiot land analysis of data. 
(Jfl9 	[ • '(Ci Preparation pf reportsandJor training matedaJs . 
nt 	Desirable 	ji 

.rt si 	 (1) Skill in preparation of charts/calhgraphy 
wwr : 	(Ii) Familiarity wiji, audio-vJuaI aids in training. 

–ture - 	-, ... (Iii) Undergone founda1ioJaJ/refresher/speciaiizd 	'w 	- 
conducted by. ISTM or anj other Central GovernmEnt 'nslitute. 

Al 

xv 

7 
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NO. ÔR-112006 
to • Apphel done 	I ti ioflowthg poti1in  theiormLt giver.1 at Appendix 4 of 

this AIert1semfpt. 
Lsat dte for reclp of te application Is 19.01":12006. Applications received after the 
closinol diato will 61 be enIrlained.  

Ordn 	qpment Fctory, tnpur.  
• 	

: 	

1 

aaiion pA 	o 40 years of age 5 years for SEWS1J for DGpadmenta 
canøidates wjth dcee Fyears  continuous sexvi;e in same hne or Ilied cadre 
For Central Gbvt. Emoyees Total period oservice rendered usder Govt c't lnaa 

Pay ScaIe Rs. 3050-75-3950-804590 	It 	- 
: 	.C:10+2 	.- 	 .-- 	- 	 - 

•D.Q: Basic knowicagis oicirnputer applications, h avny 0' LeveLcert, A.61 ds per Deptt. 
of Electronics Accreditation Committee (DOEAC( 1 1). 

Kanpur (U.P) with .4?l-india Service Liability. ' - 	 - 

J.R. Duties related to 	 - 
- - - C'AT-2 : Qfl Jtirr 	nj Assitant In Q/cj the Regional Dlrctor (NR), Mm. of 

Ae: 18-27 yar* 	xabFa for 5 years for SCsTs & 5 years for vt. Servants) 	- - 
Pay Sate; Rs. 5000150-8000 	- - - 	- 	 - 
E.Q.: M.Com  or B. Corn with Decee in Law. 

- LP.: -At any one of the followwtg places: Noida, farpur, Allahabad (U.P.) with t'. India 
- 	-• •.. Sørvice - LiabiUty. 	 - 

• - - 	To deal with matters under the Companies Act-, 1956. - 	 - 
- -- 'kfij: One 0ornner.v Procutor Grade 111 In 010 the Regional Dirctor (Nfl), Mm. of 

U- -  
- r- yr (R9Iaxable for 5yetrs for SCs/STs, 3 years for OBCs & 5 

• 	F 	 - 

1. Degree ir Law fror' a recognized Unhrsity. -. 
• - 	- 	H. Three yer 	err.c-e of conducting lases in Court.on behalf of Govt. Deptt. 

4i I.P. - At any one of the follov.r'g ices- Karpw. Viahabad, Noida, with All-India Service., 
• 	Liabtlity.  

- J,R;; To deal with Legal matters relaltrig to the Cg.mpanies - Act. 1956 & other a1Uti Laws. 
cAT-& One Statistical Investigator Grade 111 in 0/0 DIrector of Census Operations, 
'tci 3ihar)  
Vany;SC-01 	- 	- 

f - 	i -5 as C1 .'blc for 5 years for SCTs, 10 years for H/HH, 5 years for 
- J• • -- ovt 80rvants mIo Ruiil 	- 	 1 

I. 


